
 

RE  FACILITIES FOR THE LEADER OF   
THE   OPPOSITION 

SHRI S. D. MISHRA : (Uttar Pradesh) : 
Sir, I want to raise with your permission   a  
point   about :     .     .     . 

MR. CHAIRMAN : I permitted you to 
mention a point, not to raise a discussion on 
anything. 

SHRI   S.   D.   MISHRA    :   Sir,   on 18th 
of December,   1969, the  Chairman here and 
the Speaker in that House had been    pleased 
to  reconise the   Congress Party this side as 
the official opposition and Shri S. N. Mishra 
here as the Leader of the official Oppoisition.    
On that day while felicitating the Leader of the 
Opposition even the Government had assured 
on demand from various Members—I do not 
want to go into various details; they are 
incorporated   in   the    proceedings—they 
had   assured  that   the   rights,   privileges 
and facilities that are necessary   for that party 
and the Leader of the Opposition would be 
announced very soon, they would be finalised 
and they were being considered. As a matter 
of fact I have here the proceedings and the 
statement of Shri V. C. Shukla who said in 
reply to the demand that some facilities should  
be  given  to the  Leader of the Opposition 
from the Government, "I want to say that this 
matter has already been under the examination 
of the Government and we hope to finalise this 
matter soon  and make an announcement 
about it".     This was an assurance given by 
the Government.   Since then about five 
months have passed.   Even if it is not an 
assurance, I take it as an assurance and if it is   
an assurance, it should have been 
implemented in the normal course of 
procedure within three months.    If it is not an 
assurance, it is    a normal practice in the 
House of Commons and in this very country 
that the Leaders of the official Opposition get 
certain status.   It is not for their personal 
enjoyment or personal benefit but for the 
proper   functioning    of   the    democratic 
structure, of the parliamentary opposition. So, 
if we are demanding here these privileges, I do 
not know why the Government is taking six 
months' time, and they have not come to  any 
definite decision as to what they are doing.    
Within a week's time  this session will be off 
and we have no  categorical assurance and 
there is no bill from the Government which 
has come before the House.   Therefore, I 
wanted to mention that I want an assurance 
from the Government that these facilities, 
these privileges will be not only codified in 
this session but passed before the House rises 

on the 22nd or 23 rd, so that we shall be able 
to pass this thing. I need not dilate on the 
various privileges, the Government knows 
them . They did not tell us that they were 
getting these facilities known from the 
Commomwealth countries, from America, 
and so on. It is all well known. I know seven 
or eight States—the list is before me; Tamil 
Nadu, Mysore, U. P., Haryana, Orissa and 
other States; they have already codified this, 
and West Bengal. Haryana did it by an 
Ordinance when the Assembly was not in 
session. So, what is the difficulty? We want 
a categorical assurance that this thing would 
be passed in this session, not only introduced 
but passed in this session. 

SHRI BHUPESH GUPTA (West Bengal) 
: Sir, I have some submission to make. This 
is a matter in which one way or the other the 
issue should be finalised. 

MR. CHAIRMAN : What do you want to 
say? 

SHRI    M.    S.    GURUPADAWAMY 
(Mysore)    :    Sir, if you allow him, you 
must   allow   us. 

MR. CHAIRMAN : I am not allowing a 
discussion because there is not a motion for 
discussion. 

SHRI BHUPESH GUPTA : When I want 
to get up to speak on this subject my friend 
get up and says that. Yet he says that they 
are the entire leaders of the opposition. 
{Interruptions) Do not claim what you are 
not. You are the leader of a particular party. 
With all respect to my friend, Mr. Mishra, 
whatever facilities Government may give, 
this is a matter which can be discussed. 

SHRI S. D. MISHRA : Mr. Chairman's 
remarks are here. Mr. Chairman stated : "I 
have considered the question of recognition 
of the Congress Opposition Party and also of 
recognition of Shri Sham Nandan Mishra, 
the leader of the Party, as the Leader 
ofOpposition in the Rajya Sabha. I have 
given the matter for careful consideration".  
This is  Chairman's statement. 

SHRI BHUPESH GUPTA : You have 
quoted. I am not disputing what you have 
said. Whatever you read out I do not dispute. 
There are two propositions, One is your 
recognition. You had said something. We 
had our say. We accepted your thing though 
we may not agree with it.   But they have 
done it, but 
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this is another t jng. This is asking Government 
to provid ! certain facilities, perhaps salary and 
otl ;r things, so many other things. They Io not 
concern you. You are not the authority to provide 
salary, house, and all that. Facility in principle 
should be thra hed out once and for all and it 
should >e thrashed out before the bar of the na 
ion. Even in the House of Commons it ook them 
70 years to come to a conclusion in this question 
to recognise someone as the Leader of the 
Opposition after the issue 1 id been first mooted. 
Only towards the ei I of the last century the 
British Parliam *nt came to the conclusion that 
there woul I be a Leader of the Opposition 
when tl e bipartisan system more or less deveL 
ped. When there were many groups in the British 
Parliment, some big and a ime small, the 
question of Leader of the Oppostion did not arise 
at all and the Speaker did not recognise that. You 
have done it. I am not questioning this thing n 
>\v because this is a matter for   the   House 

SHRI MOHAN LAL GAUTAM (Uttar 
Prades 1) : What about France where there a e 
so many parties? 

SHRI BHL PESH GUPTA : I am very glad 
you tsked. I am Sure divergent points of view ire 
here. This is number one. The seco id point is , 
as far as our party is conce ned, you know very 
well that when the West Bengal Assembly— at 
that time v e were a united, party-wanted to giv 
salary, we rejected the salary. We sai> "No, we 
would not take extra salary". That is a moral 
question. /Interruption.) Ti this House we are 
divided. 

SHRI DAKYABHAI V. PATEL (Gujarat) : 
Yo 1 were never a model of democracy. W st 
Bengal should be brought for discussion : bout 
disorder and the law and order situa ion. 

SHRI BHL PESH GUPTA : My friend has 
misi aderstood. It was in the middle of 1950 
vhen there was no United Front Governm< nt. 
Sir, with regard to. . . (Interruption.) 1 say there 
is no Leader of the    Opposition    in    this    
House. 

MR.     CHAIRMAN   :  Do  not shout. 

SHRI BHL PESH GUPTA : Sir, you revise 
your c ecision. We do not recognise him. We are 
leaders of the various groups. We ai B divergent 
groups. Sir, we    keep    nob dy   in    authority. 

MR,    CHA RMAN     : • Sit down. 

SHRI BHUPESH GUPTA  : If I may 
say so, you made a mistake by saying 
Leader of the Opposition. In British Parlia-
ment,   as   I  say,   you go   by. . . 
{Interruption) 

MR.   CHAIRMAN    :   Sit down. 

SHRI   BHUPESH   GUPTA : Let me 
finish. 

MR.      CHAIRMAN   :     Rajnarain. 
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SHRI LOKANATHMISRA (Orissa) : Let   

him   reply. 
{Interruption.) 

MR. CHAIRMAN : I shall hear one or two 
more persons. 

SHRI A. P. CHATTERJEE (West Bengal) I   
want to place my own  point. 

SHRI DAHYABHAI V. PATEL : We have 
been here in the House as a party. 

SHRI LOKANATH MISRA : have a 
submission to make if you ask only one or 
two^ members from different parties. There 
are certain recognised parties in the country 
and they are the bigger parties. I do not speak 
about two or three members' parties in this 
House but the parties which have six or seven 
members or even more than that. They must 
have a say Mr. Bhupesh Gupta has a party of 
seven. If he is allowed and he can speak 
authoritatively, all other parties who function 
in this House, they may also be allowed. The 
difficulty which will develop by the views of 
Mr. Bhupesh Gupta is that in the press the the 
people will know that the Leader of the 
Opposition is not recognised. By what section, 
what opposition? The other sections may be 
allowed to have a say   in   the   matter. 

SHRI  MULKA GOVINDA REDDY 
(Mysore) : Mr. Chairman, you should hear all 
the groups. We should have a say in the 

matter. All the members and the leaders of the 

groups may be given an opportunity to express 
their views. MR. CHAIRMAN : Let him 
finish. 
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SHRI BHUPESH GUPTA : Sir, you   fix   

time—five   minutes each . . . 

(Interruptions.) SOME  HON.   

MEMBERS : No,  no. 

SHRI BHUPESH GUPTA : And I will stick 
to that . Let them also speak (Interruptions.) 
LWe are not going to allow this. 

SHRI S. D. MISRA : We will not sit   down. 
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SHRI TRILOKI SlNGH (Uttar Pradesh) : 
On a point of order May I K, With due respect 
to the Chair Wer what Rules of Procedure or 
practice or convention this discussion or 
expression of opinion... 

SOME HON. MEMBERS : Oh! oh ! 

SHRI TRILOKI SINGH : Just listen to me 
Let me raise my point of order-Arid let not the 
hon. Members prejudge the validity or 
otherwise of my point of order I beg to say this 
: Under what Rules' of Procedure or practice 
or conven-Uon you have been pleased to allow 
this discussion about the recognition of the 
Leader of the Opposition? {Interruptions.) Just   
listen. 

SHRI S. D. MISRA : You have already   
allowed   this,   S i. 

SHRI TRILOKI SINGH : I would beg of 
the hon. Members opposite that they should 
not prejudge the issue or get agitated. I think I 
should repeat it, Sir My submission is, under 
what Rules of Procedure or practice or conven-
tion or usage this discussion has been allowed? 
Sir, I would like to submit that the Leader of 
the Opposition is not a question of recognition 
by the Chair; with due respect to you. Sir, 
again, you or the Speaker or the House. He is 
there in his own right even as the Leader of the 
House is there in his own right. As the leader 
of a party which is the next largest party, ne is 
the Leader of the Opposition. It does not need 
any recognition from the Leader of the House 
or from the Chair, Sir. It does not require any 
recognition. 

SHRI BHUPESH) GUPTA : Where did   
you   learn   this   from? 

SHRI TRILOKI SINGH  : I am not going to 
yield the floor to any Member. I may be wrong.   
But my submission is that the Leader of the 
House or the Leader of the Opposition is not a   
question of recognition   either   by   the   
Government or by the Chair.    And if you like, 
I can quote May's Parliamentary Practice which 
is supposed to be the Bible of parliamentary 
practice that it is not a matter of discretion or 
decision by the Chairman of the House. 
Therefore,   my   submission   is   this   that the  
discu«sion   that  has  been   allowed— most 
respect fully I would submit again— is not in 
order; nor is it within the competence  of the  
Chair  to  give  recognition to  the Leader   of 
the  Opposition.    The Leader of the 
Opposition is there in his own   right.   And   
my   hon.   friend,   the Leader   of  the   
Congress   (O)   is   there, his party being the 
second largest party, as the Leader of the 
Opposition in this House.   Nobody can deny 
him this right. {Interruptions.) 

MR.  CHAIRMAN   : Let  me   answerhis 
point of order.   Then I will hear you-At the 
very beginning, I said that I merelypermitted a 
mention of this matter, andI did not permit a 
discussion.   Because hehad used the words -
raise a point' I saidthat there was no question 
of raising apoint.   I  merely permitted  the  
mentionof a   matter.   That  was  the  view  
that 
I took.   But I found that some 
Memberswanted   to   express   their  opinion,   
someleaders   wanted.   Out   of   deference   
totheir leadership, I said, all right, you maysay 
something, if you like, on this question-I am 
not here to decide anything.   Thatis  not 
within  my  power.   There is  nopoint   of   
order. 

SHRI MANUBHAI SHAH (Gujarat) : 
What is the view about codifying the 
privileges? 

MR. CHAIRMAN : The Government 
will... 

SHRI S. D. MISRA : He knew it 
{Interruptions.)   The proceedings are here. 

SHRI A. P. JAIN (Uttar Pradesh) :t Sir, in 
your observations you were pleased to say 
that you are not here to decide anything. 
Most respectfully, I beg to disagree with that 
because there are the rules and regulations, 
there are the conventions of the House, which 
are binding on the House, and those rules and 
regulations and conventions are to be 
enforced through you. 



 

MR. CHAIRMAN : You have not 
understood me. This point of order has been 
raised un ler a misapprehension. I have never 
sai 1 that I am not here to decide anything 
What I said was, I am not here to de( ide the 
matter mentioned by him. That v as what I 
said. Therefore, this point   >f order does not 
arise. 

SHRI A. P. J UN : Sir, you allowed him to 
make a mt ition of a certain matter. Now, 
according t, the convention that we have been 
follow ing here, when once a mention is made 
there is an end of it. There is no fun ler 
discussion allowed. So, I think there s a lot of 
force in what Mr. Trjloki Sing! has said that 
this discussion on that v ration is irrelevant 
and it   should    be   st pped. 

MR. GHAIRM iN : Mr. Triloki Singh 
merely repeated \ hat I had said in the 
beginning. I hat said in the beginning that this 
was not i matter for discussion, I was not 
allowii ; a discussion. But as some leaders wai 
ted to say something, I assumed that thi House 
wanted to know what    they    wan  'd    to    
say. 

SHRI PITAMJ ER DAS (Uttar Pradesh) : I 
have a     ubmission   to   make. 

MR. CHAIRM VN : Mr. Mulka Govinda 
Reddy. 

SHRI MULKA GOVINDA REDDY : Mr. 
Chairman, Sir, Members just get up and give 
thei t views. This is not propel. You shoi '.d 
call the Members party-wise    to    exj ress    
their   views. 

SHRI V. B. RA] J (Andhra Pradesh) : .Sir, 
I want to place >e!ore you an information. 
There was the Speakers' Gonfe rence... 

MR. CHAIRM VN : No, no. This is   no   
point   of   <  der. 

SHRI V. B. RAiU : You should bear with 
me for a minute. At that Conference it was 
decided how an Opposition group shou'd te 
recogw id. There were lots of   deliberations. . 
. 

MR. CHAIRMAN : This in no point of  
order. 

SHRI PIT AMBER DAS : Sir, I have two 
points to make very clearly and very briefly. 

SHRl  CHANDR \ SHEKHAR (Uttar 
Pradesh)    : Sir,   Sr m   this   side    also. 5—
34 R.S./70 

MR. CHAIRMAN : Yes, I will ask this   
side   also. 

SHRI PITAMBER DAS : My friend, Mr. 
Bhupeih Gupta, is perfectly within his risftt to 
accept Mr. Mishra as his leader or not. That is 
his right. He may agree with hirn, he may not 
agree with him. But just as the Leader of the 
House is there, whether any party agrees with 
him or does not agree with him, none can 
challenge his right to be the Leader   of   the   
House. 

SHRI BHUPESH GUPTA : He is the  
Leader  of the  Government  majority 
party. 

SHRI PITAMRER DAS : Have patience. 
Just as in the House the leader of the biggest 
party is known as the Leader of the House, 
similarly in Opposition the leader of the 
biggest partyin thei Opposition is known as 
the Leader of'the Opposition. 

SHRI BHUPESH GUPTA : I was the 
leader of the biggest party for 12 years. I was 
never recognised as the Leader   of the 
Opposition... [Interruption.) 

SHRl PITAMBER DAS : Mv friend, Mr. 
Bhupesh Gupta, says that he was the leader of 
the biggest party in this House for a number of 
years and still he was not recognised as the 
Leader of the Opposition. I need not say 
anything. That, itsels speaks enough for his 
intelligence when he says that he was the 
leader ol the bigge-t party in the Opposition 
for ia years, and yet.. . 

SHRI  BHUPESH  GUPTA   :   Because 
Bhupe>h Gupta does not lay a false claim. He 
was fitting in those Benches for 14 years. Mr. 
Dahyabhai Patel belongs to a party which 
differed with me. Therefore, I claimed to be 
only the leader of the Communist group in 
this House... 

MR. CHAIRMAN : Mr. Gupta, please sit 
down. 

SHRI PITAMBER DAS : What I was 
trying to say was that in spite of sitting in the 
House for 14 long years as the leader of the 
biggest group, he could not acquire the 
eligibility of being called the Leader of the   
Opposition... 

SHRI BHUPESH GUPTA : Because, Sir, I 
did not want to be an illegitimate Leader of the 
Oppo ition. I wanted to   maintain    my    
legitimacy. 
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MR. CHAIRMAN : Mr. Pitamber Das, 
please confine your remarks to the point   at   
issue. 

SHRI PITAMBER DAS : I do not want to 
enter into any discussion. About the 
legitimacy of Mr. Bhupesh Gupta, he  should  
know  it  better  than  I  do. 

The second point that I wanted to make out 
is that as far as my information gues, the 
Chief Whips' Conference as well as the 
Speakers' Conference have expressed 
themselves on this question. And if a party 
acquires the requisite number of Members, 
then, in their own right, their leader has to be 
recognised as the Leader of the Opposition. 
And when he is recognised as the Leader of 
the Opposition, it flows from that that all the 
amenities and all the privileges that are 
attached to that office, must automatically be 
given to him. If they have not so far been 
given, they ought to be given   now. 

SHRI   A.   P.   CHATTERJEE    : Mr. 
Chairman, Sir... 

MR. CHAIRMAN : I will call you. Let   
me   finish   one   by   one. 

SHRI UAHYABHAI V. PATEL : I think 
this House should go by Parliamentary 
practice. Unfortunately, people who shout 
about parliamentary democracy get into the 
habit of disturbing ever"-body every time like 
a Jack in the box in season and out of season; 
they would not curb tnernsclves. That is why 
we have so much of confusion. Sir, we have 
been suffering all these years because the 
Chair does not curb the tendency of this 
gentleman to interrupt everybody else. 
Nobody has the right to interrupt everybody 
when he is speaking. Everybody must have 
the right to speak without being    disturbed. 

MR. CHAIRMAN : No one ha^ in-
terrupted you. 

SHRI BHUPESH GUPTA : Who was 
interrupting me. When I got up? He was   
interrupting   me. 

SHRI DAHYABHAI V. PATEL : It is 
like the pot calling the kettle black. He    
does    not    observe   decorum... 

SHRI BHUPESH GUPTA : Valea I am 
also allowed to go on, I shall interrupt 
because I need not learn Parliamentary 
manners... 

SHRI DAHYABHAI V. PATEL : From 
Bengal. Quite right. I agree with you. After 
all, in democracy matters are settled by 
elections and by numbers. And what is the 
Leader of the House? The Leader of the House 
is a person who has the largest following. The 
leader of a party which has ihe largest number 
of Members supporting him is the Leader of 
the House, and the next second party is the 
Opposition. Its leader must be called   the    
Leader    of   the    Opposition. 

There are certain recognised conventions 
under which a proportion of Members is fixed. 
That is well-known in Parliamentary practice, 
and if there is a party of that size and that 
strength, the leaner of the party is entitled to 
all the privileges, and he is known as the 
Leader of the Opposition. It is unfortunate that 
in this country we have had a confusion of so 
many parties especially in this House in the 
Opposition there has never been a leader who 
could be called the Leader of the Opposition. 
But since that position has arisen, I think, the 
House, particularly the Leader of the House 
and the majority party must realise this. Sir, I 
would humbly request you as the person who 
presides over the proceedings of this House, to 
help the Government to come to this right 
decision early, to have a recognised Leader of 
.the Opposition giving him all the privileges, 
all the amenities that are available in 
democratic countries. This practice is well-
known. We need not go to any country 
elsewhere. This   should   be   decided. 

SHRI   CHANDRA   SHEKHAR    : It 
is   nowhere   in   Upper   Houses.      ' 

 

SHRl   DAHYABHAI    V.   PATEL    : In this 
country even in the Upper Houses we  have  
had  this  practice.   There  are some  people  
who  do  not like  anything to  be done  hecause 
they would  like all confusion   and 
interruptions.    That practice should be 
stopped.   Just as they want to   be   heard,   
others    also    want   to   be heard.    In 
democracy unless we patiently hear other 
views   we shall not be able to get    on.    
Therefore,    my    submission    is that the 
Leader of the Opposition should be   
recognised   and   the   amenities   and 
privileges   must   be   allowed   to   hirn.    I 
support   that   plea. 



 

MR. CHAIRMAN : Mr. Murahari, you 
want to say s imething in addition to Mr.   
Rajnarain. 

SHRI DAHYABHA1 V. PATEL : It 
would help th : House very much if Mr. 
Bhupesh Gup a is given a seat on the 
Congress Benches. 

SHRI GODEY MURAHARI (Uttar 
Pradesh)    : Sir.. 

SHRI S. D. M:SRA : What about a 
chance   to    us ? 

MR. CHAIRM \N : You have had your   
represen tat ii 1. 

SHRI   S.   D.     4ISRA : What   does 
representation   men?   In such   matters 
leaders    cannot    re jresent their   parties. 
Some  others  shou i  also be   called.    It 
has   no   meaning. 

MR. CHAIRMAN : That is my discretion. 
But Mr. Rajnarain is not the [eader;    still    I    
( tiled    him. 

SHRI S. D. MI RA : You say we are well 
represented y one. That is not correct. 

MR. CHAIRMAN : Mr. Villalan. I am 
sorry, I forget which party do you belong   
to? 

SHRI THILL Al VILLALAN (Tamil 
Nadu) : D.M.K. I am also sorry. I have been 
r^presei ting tbe D.M.K, in this House for 
mon than a year; yet the Chairman does not 
know which party I represent. 

MR. CHAIRM.4 V . No. Please do not   
take   it   that    vay. 

SHRI THILLAI VILLALAN : Mr. 
Chairman, I am ot questioning your 
recognition of Mr. S. N. Mishra as the Leader 
of the Opposition here. My hon. friend behu 
1 him also quoted what you had said Bi that 
day. I want to recall the speeche made by the 
leaders of the other Opposition parties on that 
day. On that day, on bhalf of the D.M.K. ) 
stated that I have got great respect for Mr. S. 
N. Mishra ; nd I also welcomed the 
recognition beca tse for the first time in the 
Indian parliamentary democracy we were 
going to h tve a Leader of the Opposition. At 
the same time, I said that he could not 
represent all the parties here because we a e 
having a multiparty Opposition h:re. He 
cannot represent all parties, it all times, in all 
matters. I had state 1 that this should be 
added    to   the   recJ rnnion. 

SHRl S. D. MISRA : We agree there. 

SHRI T.HILLAI VILLALAN : J am not 
questioning tne legitimacy of ihe recognition 
given. Political arithmetic has given the right to 
select a person and give him the recognition. 
Now, on the question of allowing rights, 
privileges and facilities to the Leader of the 
Opposition, my submission would be that this 
is the first time that we are having a Leader of 
the Opposition and this is the first time vhat we 
are going to fix what are the rights, what are 
the facilities and what are the privileges that 
should be given to the Leader of the 
Opposition, because there is no precedent for 
this in our Parliament. I submit that this 
question be discussed thoroughly in the House 
before we allow the rights, privileges and other 
things to the Leader of the Opposition. I am not 
opposing the giving of rights. It should be 
discussed and then fixed because we are going 
to set up a tradition, a new tradition,  in   this  
Parliament. 

SHRI S. D. MISRA s Let the Bill come.    
We   will   discuss   il. 

SHRI MANUBHAI SHAH : We only want   
healthy    traditions. 

SHRI THILLAI VILLALAN : Traditions 
must not only be healthy but they should be 
unanimous also. Because we are going to set 
up a practice, a tradition, for the first time in 
the Indian parliamentary democracy, my 
submission is that before fixing the rights, 
facilities and privileges to be given to the 
Leader of the Opposition, they should be 
discussed and   then   only   fixed. 

SHRI A. P. CHATTERJEE (West Bengal) : 
Mr. Chairman, there is a definite fallacy in 
saying, or in implying even, that there is a 
united Opposition here. 

SHRI S. D. MISRA : Who says that? 

SHRI  A. P.  CHATTERJEE   : I say 
that it should not be said even by implication. 
The Opposition consists of different parties. 
These parties have fundamental differences in 
policies and lines of action. As far as Mr. 
Misra is concerned, he is the leader oi a 
particular party which has got a particular line 
of action. Now if you consider him the Leader 
of the Opposition—I hope Mr. Mishra will not 
mind my saying this—to that extent the rights 
of the other Opposition parties 
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[Shri A. P. Chatterjee] are bound to be 
eroded for this reason, that the Opposition 
consists of different views, different facets, 
different aspects. Now When the Opposition 
consists of different views, different aspects, 
different lines of action and different 
programmes, if a particular party is considered 
as the leading Opposition, to that extent the 
other Opposition parties get reduced in status. 
Certainly, Sir, if you give p ivileges to a 
particular Opposition party the status of the 
other Opposition parties, by necessary 
implication, gets reduced. Therefore, on 
behalf of my party I would say that I would 
not certainly consent to the reduction of tlie 
status of my party. 

SHRI   MOHAN   LAL   GAUTAM   : 
Mr. Jyoti  Basu was given  that privilege when   
there   were   nine   parties. 

SHRI A. P. CHATTERJEE : I am coming 
to that. Secondly, I do not know what is meant 
by "Official Opposition". Mr. Triloki Singh 
was referring to May's Parliamentary Practice. 
So many persons are referring to May's Parlia-
mentary Practice. I have glanced through it. I 
do not claim to have thorough knowledge of 
it. But I have not seen either in any 
Commonwealth country or even in the House 
of Commons that there are five minor 
Oppositions and one Official Opposition. 
There cannot be any term as "Official 
Opposition." This word has been frequently 
used here. I should say that if any party is 
considered to be "Official Opposition" it is an 
illegitimate expression that is being used. 
There is no such thing as "Official Oppo-
sition". 

Thirdly, I will say that my party will be 
opposed to the extension of privileges to a 
particular party which really is not an 
Opposition party. After all, the difference is 
as between tweedledom and tweedledee. They 
want privileges to be given to the Tatas and 
these people want privileges to be given to the 
Birlas. That is the difference. Therefore, I do 
not consider that party to be a real Opposition 
party. 

Finally, Sir, Jyoti Basu has been named 
very often. I think some of the persons here 
perhaps dream of Jyoti Basu sometime. Tnere 
has been so much reference to Jyoti Basu. It is 
true that during the regime of Dr. Roy, Jyoti 
Basu was given the status of the Leader of the 
Opposition. Bit then, Sir, because we thought 
it to be  not legitimate, Jyoti  Basu refused it 

and never accepted it. Therefore, for all these 
reasons, I do not think any special stauts to the 
Leader of the Opposition should be given or 
can be given. 

SHRI PITAMBER DAS : By "Officia1 

Opposition" is meant an Opposition which is 
born of official dom and now sits in the 
Opposition. That is all so simple. 

SHRI BHUPESH GUPTA : That is my   
friend's    idea  of   legitimacy. 

SHRI MULKA   GOVINDA   REDDY 
(Mysore) : Mr. Chairman, Sir, in the last 
November session when you made this 
announcement recognising the Congreis 
(Opposition) as the main Official Oppo-tion... 

SHRI SUNDAR SINGH BHANDARI 
(Rajastnan) : Sir, are you reviewing this   
question   to-day? 

MR. CHAIRMAN : I am not going to   
decide   anything. 

SHRI SUNDAR SINGH BHANDARI : The 
whole questionis, we are discussing to-day 
only on the demand for certain amenities 
which ought to have been given. 

MR. CHAIRMAN : Those who want to 
speak should confine themselves only to that 
question. I have already said that. 

SHRI SUNDAR SlNGH BHANDARI : 
They are not being directed by the Chair on   
this. 

MR. CHAIRMAN : I have given the   
direction    more   than    once. 

SHRI MULKA GOVINDA REDDY : Mr. 
Chairman, Sir, in the last November session 
when you made that announcement that you 
were according recognition to the Congress 
(Opposition) Party as the main Official 
Opposition and to Mr. Mishra as the Leader of 
the Opposition, we all welcomed that 
announcement from you. We should not fight 
shy of the reality of the situation. It is true that 
we have recognised the Congress (Opposition) 
Party, witn its 42 Members, as the Official 
Opposition. Till the split in the Congress 
occurred there was the Official Opposition 
Party in the sense that no Opposition party had 
one-tenth of the membership of the House. Sir, 
for a long time in this House, though the 
Chairman did not recognise Mr. Bhupesh 
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Gupta, leader of the largest party, i.e. the 
Communist I trty, as the Leader of the 
Opposition, f you go through the proceedings 
of th? House you wiH find that he was calhd 
the Leader of the Opposition. He was the 
leader of a group which did not entitle him to 
be called the Lead r of the Opposition because 
that part) did not have the requisite number 
accor ling to the convention. At the Speakers' i 
inference they decided that an oppositi m party 
should have one-tenth of the t >tal membership 
of the House in order tc call itself a recognised 
opposition party. In so many Legislatures in 
Inida this has b -en done and amenities and 
privileges h; ve been given to the leaders of the 
reco nised opposition parties in those particular 
States. In West Bengal also it was done tl ough 
it must be said to the credit of Mr. _ yoti Basu 
and his party that Mr. Jyoti B< ;u refused to 
draw the salary and allowances permitted to 
him as the Leader of the Opposition under an 
Act. Here a so the Leader of the Opposition, if 
giv n salary and allowances, may or may not 
draw them; that is a different matter. But he is 
entitled to those privileges a id we should give 
him those privileges, it will help the smooth 
functioning of P. rliament if there is a real 
official opposi tion as we have already 
recognised it. S we should not feel shy in 
giving the amenities to which the leader of- the 
par y which is recognised as an official opp< it 
on party, is entitled. Why should wc f< >I ;hy 
of it? We have no love lost bch ee 1 the PSP 
and the Congress Syndica e, but we should re-
cognise the rights and amenities that are 
attached to the iosition of the Leader of the   
Opposite n. 

SHRI CHITTA BASU (West Bengal) : Here 
it has been uggested by some that just as the 
Leade of the House is here in his own right, th - 
Leader of the Opposition is also here i i his 
own right. Here the matter has tc be viewed 
from the point of view of not only the strength 
in this House. Ihe Leader of the House has also 
got some r landate from the people outside the 
Cham! •r. Similarly, the position of the Lea( er 
of the Opposition depends not men i.y on, an 
arithmetical calculation of the strength of his 
party, but it is also asso< tated With the 
mandate of the people. I 1 ope my friends on 
that side do not mind if I say that they are not 
here in that number with a clear verdict, with a 
lear mandate, of the people outside. ! do not 
want to use any harsh word? which might 
injure them, but I must say that they are not 

here in their right derived from the mandate of 
the people. They have not fought any election 
with a clear electoral promise to the people and 
therefore, they do not represent any clear 
verdict or mandate of the people. They had 
certain differences in thier previous party 
which hus resulted in a certain pattern of 
arithmetical calculation which has nothing to 
do with the popular verdict, which has nothing 
to do with the popular mandate, outside this 
House which you represent here. Therefore, 
that analogy does not stand here. 

MR. CHAIRMAN : Please confine yourself   
to   this   matter   only. 

SHRI    MANUBHAI    SHAH    :   Does 
he represent any mandate to question the 
mandate of the Leader of the Opposition. 

SHRI CHITTA BASU : My second point is 
this. This question was discussed in the West 
Bengal Assembly and Mr. Jyoti Basu was made 
the Leader of the Opposition- Yes, it is a fact. 
But there was a general consensus among the 
opposition parties representing in the Legis-
lature there at that time. Here Mr. S. N. Mishra, 
for whom I have great regard, as a matter of 
fact, does not represent the general consensus, 
does not represent the opposition views in the 
House because, Mr. Chairman, you have seen 
there many opposition parties existing in this 
House with different attitudes, Therefore, Mr. 
S. N. Mishra cannot claim that he represents 
the general consensus of the opposition sitting 
in this House. He may be what he is, but he 
cannot claim legitimately the legacy of the 
other parties which are in existence here in this 
House by virtue of the mandate they received 
from the people outside. Therefore, I do not 
think that he should be given any particular 
privilege by reason of his being the Leader of 
the Opposition. . 

SHRI M. S. GURUPADASWAMY : Sir, I 
Would like to say a few words... 

SHRI GODEY MURAHARI : Sir, i would 
like to know how many Members you  are   
allowing  from  each   party. 

MR. CHAIRMAN : 'iwo Members from    
each    party. 

SHRI GODEY MURAHARI : Then I 
would only like to go on record here that when 
I got up to say something the Members of Mr. 
Gurupadaswamy's party   objected   to   it. 
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SHRI S. D. MISRA : No, no. We did    not    
object. 

SHRI M. S. GURUPADASWAMY : I   
think   you   should   also   speak. 

MR. CHAIRMAN : I am allowing one 
Member from each party and its leader. 

SHRI M. S. GURUPADASWAMY : Sir, in 
a sense I am inclined to agree with my friend, 
Mr. Bhupesh Gupta... 

SHRI A. P. CHATTERJEE : You are   
inclined   to   agree! 

SHRI M. S. GURUPADASWAMY : Mr. 
Bhupesh Gupta legitimately does not belong to 
the Opposition. He docs not speak for the 
Opposition. He is with them and therefore, he 
is part of the Treasury Benches. And in that 
sense I agree with him that he need not 
recognise us because he does not belong to 
us... 

SHRI BHUPESH GUPTA : I am grateful to 
Mr. Gurupadaswamy though what he has said 
is wrong. That shows the mentality. He 
wanted to be with me here, but at the same 
time he disowned me. So   I   disown   him   
also. 

SHRI M. S. GURUPADASWAMY : Let 
him prove that he is part of the Opposition and 
we wiH recognise him. Apart from this I want 
to meet two arguments. Mr. Chatterjee raised 
the issue that the recognition of the Leader of 
the Opposition as such may mean the erosion 
of the status of the other political parties in the 
Opposition. Though I do not agree with it, that 
is not the issue today. The issue is to give 
facilities to the Leader of the Opposition. I 
would like to tell Mr. Chatterjee that there is 
no question of erosion of the stuatus of the 
other opposition parties as such in this for the 
simple reason that we have recognised Mr. K. 
K. Shah, my honourable friend, though he 
belongs to a particular political party, as the 
Leader of the House. That does not mean that 
there is a gradual erosion of the status of the 
other politica1 parties here. Does it mean that? 
He is the Leader of the House and he functions 
as such. (Interruptions.) Tt is one point. The 
second point is about mandate about which my 
friend talked so eloquently. May L say that 
mandate is very important and we recognise 
it? But what is a mandate? Mandate means 
ultimately the party which functions in the two 
Houses of 

Parliament should also function elsewhere. If 
you look at the picture of India today, you will 
see that we have been functioning as a 
political party in various States like the Slate 
of my friends there. We have got a mandate...     
[Interruptions.)   Sir,.. . 

(Interruptions) 

SHRI BHUPESH GUPTA : Tbey have at 
present 12 per cent, of the votes and we the 
Communist Party have 9 per cent. Therefore it 
should be divided in the ratio   of   12:9. 

SHRI M. S. GURUPADASWAMY : Sir, 
Mr. Bhupesh Gupta is a master of irrelevance. 
So I do not recognise what he says. We have a 
mandate elsewhere. We are functioning in all 
the States. Therefore that question does not 
arise. In dealing with this point, Sir, I would 
like to quote the instance of the Lok Sabha. In 
the Lok Sabha in 1953 or 1954 when I was a 
Member there, we made an attempt to form a 
very big group and we formed a big group of 
many elements in the Opposition; it consisted 
of 44 or 45 Members. At that time we wanted 
recognition but recognition was denied by the 
Speaker, Mr. Mavalankar, on the ground that 
the group did not represent the people outside 
the House. Mr. Kaul was present there as 
Secretary; he will bear me out as to what 
happened at that time. We have got a mandate; 
let   it   not   be   denied. 

(Interruptions.) 

MR. CHAIRMAN : Please do not interrupt. 

SHRI M. S. GURUPADASWAMY : Sir, I 
will not take much time of the House. Tlie 
question is very limited; it is confined to the 
matter of giving facilities to the Leader of the 
Opposition as such. If the Leader of the Llouse 
had stood and said in the beginning that this 
matter is receiving the attention of the 
Government, it would have saved grace; now 
it is devoid of grace. Today this debate was 
not at all necessary. It is a commitment on the 
part of the Government. My friend, Mr. 
Shukla, has gone on record that this matter is 
being considered. What does that mean? 
(Interruptions.) If the Government wants to 
d^ny that now, that is a different matter. (In-
terruptions.) Tomorrow Mr. Bhupesh Gupta 
may be the Leader of the Opposition. Some 
time back, Sir, Ganga Babu—I think in 1958 
or so—was the leader of the largest party here 
in this House but at that time he did not claim 
anything because he was in a minority; he did 
not have tbe 
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requisite qualifies ion to claim that official 
position. 

(In irruptions.) 

MR.  CHAIRMAN   : Please be brief. 

SHRI M. S. GURUPADASWAMY : Yes, 
Sir, I will be brief. May I beg of you to direct 
:h<: Government not to dilly-dally with t lis 
important question? It is a question of giving 
certain rights which legitimately belong to the 
Opposition Leader. I beg >f you to direct the 
Government to ome forward with a measure to 
this ei 'ect, before we close this Session, 
giving proper facilities to the Opposition   
Lea< Sr. 

MR. CHAIRMAN : Mr. Krishan Kant. 
(In -rruptions.) 

SHRI GANES II LAL CHAUDHARY 
(Uttar Pradesh) : On a point of order, Sir. I 
would lil • to know whether Mr. Krishan Kant 
is he Leader of the House or Mr. Shah is th' 
Leader of the House. 

MR. CHAlRiV \N : Mr. Krishan Kant will 
speak and al er him I will hear only the    
Leader    of   the    House. 

SHRI KRISH VN KANT (Haryana) : Mr. 
Chairman, I ir, tie point at issue is not giving 
recog dt on to the Leader of the Opposition. 
That we have done. The point which Mr. 
Mishra has raised is about giving 1 m certain 
facilities and amenities as the .eader of the 
Opposition which may be lelpful to him. 
Before the Government akes a final decision on 
this issue, I wou d like the Government to listen  
to  my  point  of view. 

Sir, the Leadi r of the Opposition is an 
important lii ib of the Government. I have 
nothing a .ainst Mr. Mishra personally, because 
I have great regard for him. But you know t iat 
even in the British Parliament there used to be 
the Leader of the Opposition b it that was only 
in 1937 in the regime of Mr. Stanley Baldwin 
and for the first 1 me the Leader of the 
Opposition was :;iven the status as such and 
given salar / and other amenities and from that 
time onwards the Leader of the Ovposition s 
called His Majesty's alternative Primf Minister, 
because they were in a positiot to form a 
Government. The question here is whether the 
Leader of the Oppositii n represents a compact 
group with a m mdate from the people. Here 
that is not so.    I do not know how 

it works on the other side. (Interruptions.) 
Then, Sir, the second point is that the Leader of 
the Opposition controls a substantial part of the 
entire Oppoistion and is in a position to 
negotiate on behalf of it. I would like to know 
whether the present Leader of the Opqosition 
can really commit the Oppo3ition in negotia-
t'ons with the Government. That is very clear 
from the way the Opposition Parties have 
expressed themselves here. The present Leader 
of the Opposition cannot do that. The present 
Leader of the Opposition represents only 17 
per cent, of the House when the Opposition is 
64 per cent. (Interruptions.) All right 18 per 
cent. He does not represent even 50 per cent,  
of the Opposition. 

SHRI S. D. MISRA : This Party is 50 per 
cent, of that Party; we are 43 and they are 87. 
So we are 50 per cent, of   them.    
(Interruptions.) 

SHRI   CHANDRA   SHEKHAR : Mr. 
Chairman, Sir, if they want to get facilities for 
the Leader of the Opposition by this kind  of 
behaviour,   I  think  we  are... 

(Interruptions.) 

SHRI S. D. MISRA : Sir, we do not want a 
lecture from him. (Interruptions.) 

MR. CHAIRMAN : No interruptions 
please. 

SHRI KRISHAN KANT : It is known that 
according to the Indian Constitution, the 
Government of the day is responsible to the 
Lok Sabha and the Leader of the Opposition is 
tbe alternative man. There he bas to be. 
Therefore it is not proper to name two leaders 
of Opposition in the two Houses. There are 
two points in this. One is, the present Leader 
of the House in the Rajya Sabha can never 
become the alternative Prime Minister. 

SHRI M. S. GURUPADASWAMY : Why? 
SHRI KRISHAN KANT : It is possible that 

the composition of the Lok Sabha and the 
Rajya Sabha may be such that some party may 
be having greater weight in the Lok Sabha and 
the other Party m the Rajya Sabha. It means 
there will be two Leaders of Opposition 
belonging to two Parties if you give this 
recognition to the Leader of the Opposition 
here. So it is very necessary that the 
Government considers also this aspect. The 
Leader of Opposition in this House has no 
function 
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[Shri Krishan Kant] in the alternative 
Government. He haq no function to perform, 
and the Government may only spend some 
money for the amenities and salaries. 
(Interruptions.) So the Government should 
take the decision that no Leader of the 
Opposition is    given    these    amenities. 

THE LEADER OF THE HOUSE : (SHRI K. 
K. SHAH) : I beg of the House to raise this 
question above party consideration and I would 
also therefore, without committing myself one 
way or the other on behalf of the Government 
say that the only thing I wish to point out is, 
what are the points under the consideration of 
the Government or what has been brought to 
the notice of the Government and whetiier this 
is bound in the natural course, to take time or 
not. I want to give a little histoi"y. In England 
Political Parties came into existence in the 17th 
century. It was only in the 20ti century that the 
term 'Leader of the Opposition was officially 
recognised. (Interruptions.) It will help us, if 
you hear, to come to a decision because if you 
tl ink I am wrong, you can   correct   me  so   
that.. . 

MR.    CHAIRMAN    : Not   now. 

SHRI K. K. SHAH : Even later on. The term 
"His Majesty's Opposition" was first used in a 
lighthearted mar ner in 1826 but as an 
institution it did not come into existence. So 
long as the British Parliament bas numerous 
groups with blurred Party lines, there was no 
point in official recognition of any leader as the 
Leader of the Opposition. It was only at a later 
stage that ''His Majesty's Opposition" came 
really to be looked upon and accepted as "His 
Majesty's Alternative Government" and thus 
the Leader of the Opposition came to be looked 
upon as almost "His Majesty's Alternative 
Prime Minister". He kept his 'Shadow Cabinet' 
in readiness to    assume    office    
immediately. 

SHRI BHUPESH GUPTA : They used to 
call him 'Obverse of the Prime Minister. 

SHRI K. K. SHAH : . ..after the resignation 
or dismissal of the Government in power. In 
spite of this very important and nearly abiding 
development, it took the British Parliament as 
many as 67 years to accord statutory 
recognition. The points that are under 
consideration are these because I do not want 
to lose this important point to 

be discussed on Party lines. What are tbe 
points under consideration? It was pointed out 
that any Party that has io per cent, 
representation in the Opposition should be 
recognised as the Opposition. Is it the intention 
of the House that if three Parties have more 
than io per cent, all the three Parlies should be 
recognised as the Opposition ? Secondly, there 
can be only one Leader of  the   Opposition. 

SHRI JAIRAMDAS DAULATRAM 
(Nominated) : I thought the decision was that if 
there are more than 50 Members, then it 
becomes a Party, not merely a   group   but   
not   the   Opposition. 

SHRI K. K. SHAH : I^am not going-on that 
point. I am coming to a substantial question as 
to what is expected of the Leader of the 
Opposition and on what points he should have 
also the ability to deliver the goods on behalf ol 
the Opposition which is of far greater 
importance. Is he in a position to negotiate on 
behalf of the Opposition with the Leader of the 
House and come to a decision? This is one. 
Secondly, about the Leader of the Opposition 
the words used are 'Obverse of the Prime 
Minister'. If at any moment the Government 
breaks up, resigns, oi is defeated, the 
recognised Leader of the Opposition should be 
immediately available to form a Government. 
Not   only   that. 

SHRI    BHUPESH    GUPTA    :   They 
will say, one Jana Sangh, another will be 
Swatantra—thsy will be Deputy Leaders. 

SHRI K. K. SHAH : Why do you not hear 
me? It will help you. This is the third point and 
this is very important. Once such a statutory 
provision is made, the President is bound to 
call upon him to form  a Government.    The 
implication.. . 

SHRI MANUBHAI SHAH : You resign   
and   get   out. 

SHRI A. P. JAIN : On a pcint of order. The 
Leader of the House is irrelevant. Whatever he 
says relates to the Lok Sabha, not to the Rajya 
Sabha. The Rajya Sabha is not going to elect 
the Prime Minister or the Leader of the House. 

MR. CHAIRMAN : He will bear that   in   
mind. 
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SHRI K. K. iHAH : Why are you in a hurry? 
Yen are an elder statesman. I know, my frin'ds 
have become a little impatient becaus s the 
lunch is waiting but you should have bsen 
impatient when you hean the other side. You 
should be patie it when you hear me also. _ 
The third point that has been mentioned by TV. 
:. Jain is very relevant because the Leader of 
the Opposition is a question ft ; consideration 
and for statutory recognition also—not in the 
Upper House—b it as I have said, these are all 
points under consideration. I am not saying t ae 
way or the other so fa." as the Go ernment is 
concerned. I am not saying that we have taken 
any decision. I am aying that these are the 
points which re ;uire a relevant answer and if 
that tele 'ant answer takes some time    nobody    
( tn    blame    us. 

SHRI GODE IT MURAHARI : On a point 
of orde . You have gone into this whole questi 
m once and you have taken a decision and 
announced on the floor of the Hou: t that Shri 
S. N. Mishra is the Leader af the Opposition. 
So the question of ei her recognising or norms 
or what is requ "ed is not for discussion now. It 
is only a question of amenities and other facil 
ties that are required. If the Governme tt is of 
the opinion that this situation do< 5 not 
warrant any facilities, let them sa r so and that 
is the end 0f  the   matter. 

SHRI K. K SHAH : Now what my friend is 
sa' ing is this that because be has been n; nd the 
Leader of the Opposition, wh ther this term 
should be synonymous with a statutory recog-
nition of the I jailer of the Opposition or not. 
This also is a point under consideration. All t 
(ese points have to be recognised and his is not 
for one time that you are gi ing to take a 
decision. The decision wi 1 apply for all times 
to come and the aost important point to be 
decided is w .ether the Leader of the 
Opposition will be in the Lok Sabha, the 
Leader of t ie Opposition statutorily recognised 
and sharing the amenities, so that some se -vice 
is rendered to the people in quan um. To-day if 
I have to   talk,   can   I   take   it. .  . 

MR. CHAIR VI YN : That point we have   
already    I onsidered. 

SHRI K. K. SHAH : It is of great 
importance. This is a great point. I have to 
consult seven Leaders of Parties. I Should be 
ab e to talk to the Leader of the   Opposition   
alone. 

MR. CHAIRMAN: Have you finished? 

SHRI BHUPESH GUPTA : Government 
should decide nothing without consulting the 
other opposition parlies. Other parties you will 
invite. As far as the Government is concerned, 
my suggestion is every opposition party should 
be asked to   give   its   opinion. 

MR. CHAIRMAN : Please sit down Mr.   
Bhupesh   Gupta. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh) : Sir, on a point of order. I want a 
clear ruling and a clarification from the Chair. 
Mr. K. K. Shah, the Leader ot the House, said, 
can I take it for granted that the Leader of the 
Opposition in Rajya Sabha can be of any 
service to the people. This raises a 
fundamental question. 

MR. CHAIRMAN : This is no point of 
order. 

SHRIMATI YASHODA REDDY : Please 
hear me, Sir. If I have to say something about 
Mr. K. K. Shah's elucidation of parliamentary 
procedure and his background of the British 
Parliament, I have no time but I can say that it 
is absolutely ridiculous in comparison and in 
content... {Interruptions) but I am not saying 
that now. But he said, can I take it for granted 
that the Leader of the Opposition in Rajya 
Sabha can be of any service to the people. Sir, 
this raises   two   fundamental   points. 

MR. CHAIRMAN : You are discussing the 
merits, this is not fair, Mrs. Reddy. Under 
cover of a point of order I cannot allow the 
House to be detained   for   a   discussion   on   
merits. 

SHRIMATI YASHODA REDDY : Please 
listen to me. What I am raising is   very   
fundamental. 

MR. CHAIRMAN : No, it is not a point    of   
order. 

SHRIMATI YASHODA REDDY : Of 
course,   it   is   a   point   of order. 

MR. CHAIRMAN : You cannot over-rule 
me. 

SHRIMATI YASHODA REDDY : Sir, it is 
a question of the privileges of this House. 
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MR. CHAIRMAN : All right, you sit 
down. 

SHRIMATI YASHODA REDDY : Sir, 
please listen to me. How can you come to the 
conclusion without hearing me? 

SHRI S. D. MISRA : Sir, you are allowing 
the Leader of the House to bring clown the 
dignity of the House by tuch statements. You 
are the custodian of the dignity of the   
House. 

MR. CHAIRMAN : I am trying to give 
opportunity to everybody. But if there is no 
point of order, I have to rule it   out. 

SHRI K. S. CHAVDA : Sir, she raised two 
things, one was a clarification and  one  was  
a  point  of order. 

(Interruptions) 
SHRI K. K. SHAH : I have great regard 

for the Leader of the Opposition and I think 
the Leader of the Opposition does perform a 
valuable work in this House. On this point 
she need have no worry. 

SHRIMATI YASHODA REDDY : 
Sir, my point is this. If the Members in Rajya 
Sabha or Upper House as it is called cannot 
do any service or can have no meaning to the 
people, constitutionally the Upper Houses 
have to be abolished. Other things being 
there, when the Constitution and the people 
have recognised the importance and service to 
the people of the Upper Houses, and 
especially the Council of States which is 
certainly on a different basis from other 
Upper Houses in the States, can I take it or 
leave unquestioned the remark by the Leader 
of the House that we can be no service to the 
people? If it is the contention of the Leader of 
the House that the Leader of tbe Opposition 
here and we cannot be of any service to tbe 
people then the whole House including you, 
Mr. Chairman becomes   irrelevant. 

MR. CHAIRMAN : This is no point of 
order. 

SHRI T. V. ANANDAN (Tamil Nadu): 
Don't you think, Sir, as Chairman of the 
House, you should maintain the dignity of the 
House? Are we not put to shame by such a 
statement of the Leader of the House? Are we 
not serving the people? He said that the whole 
House is   not   serving   the   people. 

(Interruptions) 

SHRI K. K. SHAH : There are two terms 
and I will take two minutes; tbe terms are 
Leader of the House and Leader of the 
Opposition. The Leader of the House 
represents the Government and the Leader of 
the Opposition should represent tlie 
Opposition. Now this point I have also to 
consider. I have therefore said that we have not 
made up our mind one way or the other and 
these a»e the points which have to be 
considered. You cannot expect us to take a 
decision. . . 

SHRI S. D. MISRA : I raised that point. I 
stated on the 18th December they said they 
will finalise and these were the points they 
mentioned and now it has taken six months. 
Any assurance should be liquidated one way or 
the other within three months. If they do not 
want to give any privileges let them say so 
clearly; let them not dilly-dally like this. We 
won't allow time like this. If you want to do it, 
do it now, otherwise say that you do not want 
to do it. Don't dilly-dally with the question. 

MR. CHAIRMAN : The House stands 
adjourned til! 2*30 p.M. and this item is 
closed. 

The House then adjourned for 

lunch at twentyfive minutes past one   
of  the clock. 

The House reassembled after lunch at half-
past two of the clock, Mr. DEPTJTY-CHAIRMAN 
in the Chair. 

SHRI S. D. MISRA : Sir, we are not 
satisfied with the reply... 

MR. DEPUTY CHAIRMAN : Tbe 
Chairman said that the matter is closed. 

SHRI S. D. MISRA : No, no. We 
also said that this will continue. This is 
a question of Parliamentaiy democracy. Is 
the Government ooes not recognise us 
then we are free not to recognise the Leader 
of the House and the Government. There 
is no Lean House.   Where is the 
question of discussion ? This matter is 
continuing . He has given no satisfactory reply. 
Unless and until there is a satisfactory reply, 
this w'll continue. They should say 'No' to it. 
Then, we know what to do. If they think ir, 
their wisdom that th^e are the matters which do 
not relate to the Leader of the Opposition, they 
can ?ay 'No' and we can decide our course. To 
say 'Yes' at one time, to say that the matter   is  
under  consideration   and   then 



 

again put cond.it on and to say that though the 
Leader of th ! Opposition is recognised by the 
Chairm. in, they have to consult virious 
parties in the Opposition, some of them in thei 
pockets, is not fair. In that case we t inn ot 
assure the proper functioning of t e House. If 
they do not recognise the I sader of the 
Opposition we do not recognise the Leader of 
the House and this Jovemment. This cannot 
go on like this. Therefore, we want a 
satisfactory assi ranee from the Government. 
An assi ranee was given to us on the 18th 
Dece- iber and in compliance with that what i 
; the Government doing ? 

SHRI AKBAR. ALI KHAN (Andhra 

Pradesh) : Sir, <vith due respect I would 
submit that he has given time to the 
Government. 

SHRI LAL K. ADVANI (Delhi) : I have a 
submiss on to make. In view of the statement 
nade by the Leader ot the House ar.d thf views 
expressed by all sections of the I- ouse, it 
seems that a situation has arisen when the 
matter should be thrashed out and discussed 
completely. So far as the is ue of recognition 
of the Leader of the Opposition is concerned, 
the Chair has >een pleased to recognise him as 
such ai d the matter was closed completely. T 
iere can be no question of reopening it, bi t 
somehow the impression given by the st 
rtement of the Leader of the House is thj!! the 
Government of India has some misgh ngs and 
reservations even in respect of t ie decision 
made by the Chair. I think it was wrong on the 
part of the Governr ent to take exception to the 
recognition ivon to the Leader of the 
Opposition, be ause it implies that he would be 
auto naticaliy invited to form the Governmen 
in case this Government fell. Shri Shal has said 
that because this is the Upper Fouse, we 
cannot form the Government anil, therefore, it 
is not proper to recognise an 'one as the Leader 
of the Opposition or   o give him any facilities. 

SHRIMATI YASHODA REDDY : This is 
the Upper House, but Shrimati Indira Gandhi 
can become the Prime Minister.   She  arae to 
the Rajya Sabha. 

SHRI LAL K. ADVANI : Thf law and the 
Cons titution does not debar a Member of his 
House from becoming the Prime Min ;(er of 
the countiy. Shrimati Indira Gandhi became 
the Prime-Minister, even though she was a 
Member of the Upper H (use, so that this 
argument put forward  b    Shri Shah  does not 
hold 

good. In view of his statement, I think we 
should have a proper and complete discussion 
on this issue, viz., the Leadei of the Opposition, 
his functions and responsibilities in a 
parliamentary democracy and the privileges 
that should go to him. Apart from the fact that 
this should have come in the normal course, an 
assurance-has been given and a commitment 
has been made to the House. Somehow it 
appears that the Government has lost even the 
minor graces which are so necessary for 
parliamentary democracy to function. 
Therefore, my submission is tliat you should 
permit a full-fledged discussion on this issue. 

SHRI AKBAR ALI KHAN  :   I want 
to make a submission. This is an important 
matter. The House has spent an hour and a half 
on this and the Leader of the House has    
promised. . . 

SHRI S. D. MISRA : No, no, there  is   no   
question. 

SHRIMATl YASHODA REDDY : He did 
not even commit himself. He did not commit 
himself on behalf of the Government. 

MR. DEPUTY CHAIRMAN : They have 
got an open mind even now. 

SHRIMATI YASHODA REDDY : On a 
point of order. How can there be   an   open   
mind? 

(Interruptions) 

MR. DEPUTY* CHAIRMAN : Order 
please. 

SHRIMATI YASHODA REDDY : With 
due respect, there is no question of any open 
mind here. It was discussed by all the parties... 

SHRI SRIMAN PRAFULLA GOSWAMI 
(Assam) : There is no point of order.    Please 
ask ber to sit down. 

(Interruptions) 

SHRIMATI YASHODA REDDY : They 
can say  'No', if they want. 

MR. DEPUTY CHAIRMAN : There is no 
point of order. 

SHRI AKBAR ALI KHAN : My 
submission is as has been explained, the 
matter is under consideration. (Interruptions). 
Please listen. It was initiated not by us, but by 
Mr. Misva. So, let us now go    according to 
the Order Paper. 
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SHRI LOKANATH MISRA : Left to you, 
you will never initiate it. 

SHRI AKBAR ALI KHAN : Now, on the 
Order Papei we have got a very important 
subject, viz-, International situation. Now, I 
would request you to allow the discussion. I 
remember, subject to correction, when the 
Chairman adjourned the House, he said that the 
matter was closed. 

SHRI S.  D.  MISRA   :  No,  no. 

SHRI AKBAR ALI KHAN : He said that. .. 
(Interruptions) 

SHRI MANUBHAI SHAH : It is for the 
Leader of the House to say in what direction the 
Government's mind is working and the 
Chairman wrote to the Prime Minister on this 
vital issue. 

MR. DEPUTY CHAIRMAN : He is on his 
legs. 

SHRI AKBAR ALI KHAN : My submission 
is this. I do not know why my friends are 
agitated very much. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Please do not 
interrupt. 

SHRI AKBAR ALI KHAN : I have got 
sympathy, but my only request is, let us go on 
wilh the Order Paper. 

MR. DEPUTY CHAIRMAN : Mr. Rajnarain. 

SHRI ANANT PRASAD SHARMA (Bihar) : 
He has already spoken on this point. 
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SHRI T.CHENGALVAROYAN (Tamil 
Nadu) : MR. Deputy Chairman, I beg of this 
House to note three important basic 
considerations that are involved in this very 
important discussion on the scope of the Leader 
of the Opposition. Mr. Deputy Chairman, there 
are two important differences in the matter of 
parliamentary opposition. One is parties that are 
opposing the Government, and the other is the 
party that is in opposition to Government. I 
realise and grant that in any parliamentary 
democracy there can be any number of 
opposition parties but there can be only one 
party in opposition. 

Mr. Deputy Chairman, Sir Erskine May, , . . 
(Interruption) My friend, Mr. Chatterjee, must 
have some more patience. Sir Erskine May made 
two classifications with regard to the recognition 
of an opposition party for the purpose of 
recognition of an opposition party a strength is 
fixed. For the purpose of recognition of a party in 
opposition a status is fixed. I will just draw your 
kind attention to page 259 of May's 
Parliamentary Practice where the learned author 
says : the Leader of tbe Opposition is chosen 
from the party which has a right to be called the 
official opposition; it is the largest minority party 
which is prepared in the event of the resignation 
of the Government to assume office. That is the 
test. Mr. Deputy Chairman, I have no hesitation 
whatsoever to say that the party to which I have 
the honour and privilege to belong eminently 
satisfies the definition in May's Pa-liamentary 
Practice of a Party in opposition. 

 



[Shri T. Chengalvaroyan] 
The second point is this. My esteemed 

friend, Mr. Krishan Kant, and also my friend, 
Mr. Chitta Basu, raised the question that this 
party has not got the mandate. Here again, 
Mr. Deputy Chairman, Sir Erskine May says 
that the role of an opposition or an opposition 
party is not one that is before the election or 
on the eve of the election and I may be 
permitted to say this that all parties which 
fight the election hope to be in office. It is the 
post-election event that characterises the 
emergence of an opposition party. Therefore, 
Mr. Deputy Chairman, the question of 
mandate is nothing but nonsensical ir.  this 
context. 

The third point which I beg to answer is this.   
My esteemed friend, The Leader of the House   
Shri K. K. Shah, said that it may be applicable 
so far as the Lower House is concerned but not 
with reference to the Upper House and there 
cannot be any institution of a Leader cf the 
Opposition in the Upper House.   May I must 
respectfully draw his very kind attention, and I 
am sure he must have been very much 
preoccupied   with   other   things   and   he 
might not have noticed a vdy learned treatment 
of  this subject by an eminent parliamentarian 
of  France, .Louis   Marriot, wherein all 
countries have been categorised and catalogued 
where the Leader of the Opposition   even   in   
an   Upper   House has  been receiving  this 
recongition and privilege.     I  would  only 
draw  his  kind attention to the Constitutions of 
Australia, Canada,  New   Zealand   and   even  
other countries where the Leader of the 
Opposition in the Upper House is equally re-
cognised.    I will just only for the purpose of 
the illustration of my point cite, what a very 
eminent authority in Canada says, that the 
Leader of the Government and the Leader of 
the Opposition in the Senate receive salaries of 
£ 10,000 and £ 6,000 per   annum   respectively       
in    Canada. The  same  is   the   case    with   
Australia. Therefore, to say that the Leader   of 
the Opposition as an institution is  an anachro-
nism in the Upper House is not to understand 
democracy. 

Only one word. We on this side of the 
House are not for any of the personal 
sentiments that may attach to this. We are not 
seeking the loaves and fishes of office. If We 
wanted, we would have been on the kitchen 
side of the Government. But we are here only 
to raise the prestige and the paramountcy of 
democratic institutions,       and     that       
paramountcy,  I 

Mr. Deputy Chairman, is reflectedjin the 
Leader of the Opposition. I only request the 
Government to consider and give this 
assurance that they will very soon come 
forward with the necessary proposals in this  
regard. 

SHRI ANANT PRASAD SHARMA : Mr. 
Deputy Chairman, first of all I do not know 
why my friend, Mr. Rajnarain always feels 
that whenever I speak, it is embarrassing. 
Every hon. Member knows how much time 
he takes and how many things he speaks. He 
never listens to us. He goes on. Therefore, I 
request him that he should also feel about 
other members and especially about myself. 

Here in this House I do not know whether 
anybody has disputed about the recognition 
of the Leader of the Opposition. The position 
of the Leader of the Opposition has been 
recognised. 

SHRI BHUPESH GUPTA : I disputed. 

SHRI ANANT PRASAD SHARMA : I am 
coming to the second point. It has been 
questioned — and this question rather has 
been raised only because there are more than 
one opjosition parties, and although one party 
is fulfilling the condition to be recognised as 
the opposition party, most of the opposition 
parties are not united on certain matters 
especially about the privileges. Just now Mr. 
Bhupesh Gupta said  .... 

(Interruption) 

MR. DEPUTY CHAIRMAN : Pleaso 
listen. 

SHRI LOKANATH MISRA : For all 
practical purposes Mr. Bhupesh Gupta is 
with you.   He is voting with you. 

SHRI BHUPESH GUPTA  : An utter 
nonsense should not be uttered every time. If 
we starling saying, we know who is what. 
We are here whatever our affiliations. My 
friend need not say this thing. Take the 
position here. It is all tbe more the reason... 

(Interruption) 

SHRI S. D. MISHRA : What did the 
Communist Party say when we were 
demanding division for abolition of tax on 
sugar and kerosene ? 

(Interruption) 
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MR. DEPUT t CHAIRMAN : There should 
not ie any dialogue. Mr. Sharma is stand ng. 

SHRI ANAN' ' PRASAD SHARMA : What 
I was pointing out is that the difficulty is r )t 
on this side but the difficulty is on tl e other 
side   because... 

( ilcrruption) 

MR. DEPUT r CHAIRMAN : Order order. 

SHRI ANAN" PRASAD SHARMA : I was 
pointing out that tl e difficulty is on tbe othet 
side because there are more than one 
opposition parties and because they a e not 
united in certain matters   especial y   .... 

( nterruption) 

MR. DEPUTY CHAIRMAN : Why do you 
not list n  to  hirn   ? 

SHRI ANAN t PRASAD SHARMA : Pert 
aps, what 1 am saying may not suit them but I 
am suiting the fact. So, Sir, the difficulty i: on 
the other side and because they ; re not united, 
although the Leader of he Opposition has been 
recogniesd ... 

( nterruption) 

In matters o facilities, amenities and status 
that have to be given to the Leader of the 
Opposit on parties they are not united. The bi. 
me should not be thrown on the Governr: ent. 
As a matter of fact whatever facili) es or 
amenities that are going to be detc mined, I 
think, it will be for this House o decide and not 
for the Government. 'h refore, that will be 
decided in coj sulfation with all the opposition 
part :s and also members on this side. Th< 
efore, the blame should not be thrown o i the 
Government. Let the opposition parti, s first 
decide among themselves and then >nly the 
matter should be taken up. 

MR. DEPUTY CHAIRMAN : Mr. Chandra 
Shekh; r. 

SHRI LOK\NATH MISRA : Mr. Deputy 
Chairm tn, he had the education of divide and 
rule during the British regime. 

MR. DEPUTY CHAIRMAN : Order, order, 
please. 

AN HON'BLE MEMBER : Mentally he is a 
foreigner    He is fifth columnist. 

SHRI CHANDRA SHEKHAR : Mr. 
Deputy Chairman, it is amusing and pathetic 
to have this discussion in this House. No one 
in the House has said that the ruling of the 
Chairman is to be challenged either by any 
Member in the opposition or any body else. 
My friend Mr. Bhupesh Gupta, has said, he 
does not recognise and he has not said from 
our side—this Congress Party. 

The only question is about the remu-
neration, salary, privileges, car and other 
things. This is the only point of ideology or 
principle er democracy or whatever the 
slogans may be. These all centre round certain 
amenities and certain amount of money to be 
paid to the Leader of the Opposition. Mr. 
Deputy Chairman again that is not to be 
decided by the Government. As my friend 
said, it is to be decided by the House. It is a 
peculiar move that my friend who talks of 
high democratic value and traditions gays that 
the Government should give the assurance. 
That is, for Mr. K. K. Shah, the Leader of the 
House, to give if the House does not agree. If 
they are so sure about their position, why 
should they not bring the Bill and that Bill 
should be voted upon in this House? I do not 
know why should the Leader of the 
Opposition who is so certain about his high 
position and status should beg the Government 
for this privilege to be granted ? If they arc not 
begging, in all humility, I shall request them ... 

SHRI S. D. MISRA : Mr. Misra is better 
econorrically.   I know his status. 

AN HON. MEMBER : There is no 
question of begging. 

SHRI MANUBHAI SHAH : We are asking 
Government to bring forward the Bill. It is for 
the House to decide whether to pass the Bill or 
not. 

{Interruption) 

MR. DEPUTY CHAIRMAN : Order, 
order. 

SHRI CHANDRA SHEKHAR : Mr. 
Deputy Chairman, I am not in a mood to lose 
temper to-day. I am just arguing a case and my 
case is that—this is what I Was going to urge 
upon—they should not indulge in a practice 
which seems openly or may seem to be mere 
beggary. 1  think they are as  much as  
privileged 
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[Shri Chandra Shekhar] 
members of the House as Mr. K. K. Shah or 
any body sitting in the treasury Benches 
including myself. 

SHRI S. D. MISRA : We are willing to 
leave everything—all the privileges and 
amenities—right now if the Prime Minister, 
Ministers (including Mr. Dinesh Singh)     
surrender   them. 

SHRI CHANDRA SHEKHAR : My 
hon'ble friend Mr. Misra said he is 
economically better. If a person is econo-
mically better, I do not know about any 
individual, it does not bring him any honour 
or special reputation, at least in my eye 
(certain people judge on certain form of 
money). I have not developed that tendency 
so far. This is why I say that at least that 
tendency should not be publically exhibited 
in this august House. I can understand this 
tendency being exhibited in their personal.. . 

(Interruption) 

MR. DEPUTY CHAIRMAN :' No 
interference, please. 

SHRI S. D. MISRA : I would request the 
Honourable Member not to lower the status 
of the Leader of the House or tlie Leader of 
the Opposition. It is not a personal issue 
before S. N. Mishra. 

SHRI CHANDRA SHEKHAR : I mean no 
disrespect to any person, much less to Mr. S. 
N. Mishra, who is a very valued friend of 
mine. I say, this is a question of principle. I 
say, whatever may be the argument, Rajya 
Sabha cannot be equated with the Lok Sabha. 
We may happen to be Members of this 
House. It does not mean that some members 
may say that a Member of this Housey can be 
the Prime Minister of the country. A member 
of'his House is not the Prime Minister of this 
country. The leader of the majority party in 
the Lok Sabha is the Prime Minister of the 
country. Any person ... 

3 P-M. 

SHRI   MANUBHAI   SHAH   :   If  a 
Member of the House iis not elected  ... 

SHRI   CHANDRA   SHEKHAR   :   So 
my point is that it is the leader of the 
majority party in the Lok Sabha—he or she 
may happen to be a Member of the Rajya 
Sabha or may not be, as my friend, Mr. 
Rajnarain said—that may be 

- the Prime Minister. But here in the Rajya 
Sabha, howsoever important a person may be, 
whether the Leader of the Opposition or 
anybody on this side, he cannot say that the 
Rajya Sabha and the Lok Sabha stand on an 
equal footing. My personal view is that the 
Leader of the Opposition in the Rajya Sabha 
should not get the same amenities and 
privileges which the Leader of the Opposition 
in the Lok Sabha should get. I do not express 
my opinion as to what should be the privileges 
of the Leader of the Opposition in the Lok 
Sabha. 

Mr. Deputy Chairman, My only request is 
that this is a matter to be decided by this House 
when there is a special proposal. And if they 
want to extract an assurance from the 
Government, either at the worst it would he a 
pressure tactics which is a negation of 
parliamentary behaviour or at the best it may 
be beggary for getting certain favours from the 
leader of the House and the Government which 
is in power. In both these positions, it does not 
add to the luster and glory of the hon. 
Members on the other side and I beg of them 
that when all these proceedings go outside this 
House, let an impression not be created in the 
country that for certain loaves and fishes and 
certain privileges and aminities we are spoiling 
the time of this House and ridiculing ourselves 
in the eyes of our people. 

SHRI SALIL  KUMAR     GANGULY 
(West Bengal)   : Sir, from what my hon. friend   
there   read   out,   it   appears   that there must  
be a majority party forming the Government and 
there must be another opposition   party   which   
wil)  select   the Leader of the Opposition.   In 
this country at the movement, unfortunately, a 
minority party is ruling, having formed a 
Government.   There are more opposition 
parties. The  minority party  which is ruling the 
country is dependent on the unconditional 
support   of  certain   parties   and   on   the 
conditional support of certain other parties for 
its survival.  This is a minority Government 
which is surviving on the conditional support   
of    certain    opposition    parties and the 
unconditional support of certain other   
opposition   parties.      At   times   a minority   
Government    has   to    depend on the 
conditional or may be unconditional Support of 
the opposition parties,     I  do not know of Mr.  
S. N- Mishra's party. Therefore,   I   do   not   
see   any  point   in selecting any Leader of the 
Oppf>sition. 
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SHRIMATI    /ASHODA   REDDY    : 
I have very gre t respect for my friend, Mr. 
Chandra f hekhar. But I would be failing in my 
d ity not only as a Member of the Oppositk 1 
but just as a Member of this House if I do not 
say that I do protest against he way he has 
spoken. Certainly many hings, many issues, 
were raised. I knov , one can laugh even 
derisively. Bu Things cannot always be 
derisive. Bu when those people who can bring 
down their own dignity, they are not ashamed 
at least I am ashamed of them. Many things 
arise here. Some may be of importance, 
politically or otherwise. But when we discuss 
this, when we talk i bout this, as has been 
correctly pointei out for once by their friend, 
Mr, Bl jpesh Gupta, it is veiy wrong to say tl 
at somebody is begging for something. If 
people pu*' in a plea, whether you likt it or 
not, whether you appreciate it or lot, it 
certainly does not mean that the Member is 
begging of any other Member ir even the 
Leader of of the   House. 

SHRI BHUP ;SH GUPTA : I never said. 

SHRIMATI T ASHODA REDDY   :  I 
am glad that for i change, in this discussion it 
is that one poi it on which Mr. Bhupesh Gupta 
also agre< 5 with me. 

SHRI BHUPI SH GUPTA : We agree over 
so many  p >ints. 

SHRIMATI    /ASHODA   REDDY    : 
No,   no.   in   ths   particular   discussion, 

SHRI BHU1 ESH GUPTA : You come to 
this  s  le 

SHRIMATI /ASHODA REDDY : In this 
partici Iat discussion, on this particular one 
point, even Mr. Bhupesh Gupta   has   agr< id 

Sir, two thing: have been raised by my 
friends. One i. by Mr. A. P. Sharma (hat let all 
the mited Opposition parties come to a 
conclusion, let us decide what they want that 
*hc quarrel is not with us do not blame t lie 
Government of India. And as Mr. Chandra 
Shekhar pointed out very relev ntly, in this 
particular matter or any other matter, 
ultimately it is the Hous which is supreme and 
we should not a; 11 he Leader of the House. 
And even he aid, who is the Leader of the   
House.      I   entirely     agree  with 

6—34R.S./70 

him. But, SIT...(Interruptions) I never said that I 
am the Leader of the Opposition, my dear 
lady. This interruption is not right. I also said 
that, unlike some other Members, I ara not 
expecting to become Minister. I have come to 
the Rajya Sabha not  with   that   expectation. 

Then I would like to say that they said that 
we give the impression of begging for loaves 
and fishes. It is a great humiliation to say like 
that about our party. I feel very much hurt. 
And I would like to say something which I 
would not have under normal circumstances 
said on the floor of the House and that is that 
any number of people of the other party are 
staying in that party only for the loaves and 
fishes and other things and for positions that 
they can get and they are there not because 
they believe in any ideology but because they 
want to make something out of the ruling 
party. If I am saying like that it is because of 
sheer provocation which was unnecessarily 
given from that side. Otherwise, I would not 
have   said   that.      Everybody   knows   it. 

But the point at issue today is that Mr. Misra 
raised . . . (Laughter) Let them laugh. I am 
prepared to face any laughter. But, Sir, I do not 
know why they accuse us of something which 
we did not ask for. All the point that was raised 
by our side and by the Opposition as a whole, 
including all parties, what is the reaction of the 
Government to this ? Bring in a Bill, 
negatively, positively or otherwise, whatever it 
is. And is it not tbe House that is going to 
discuss and decide ? And ultimately is it not 
the House that is going to do that ? What is it 
that we asked for ? From this morning, all that 
we ask for is, is the Government thinking of 
bringing forward any proposal in this matter, in 
whatever manner they like. More than six 
months have passed. Please bring it before the 
House and let us decide. That is what we are 
asking for Mr. Chandra Shekhar and I are on 
the same issue. But the way in which it has 
been interpreted and the way in which it    has 
been put 

MR. DEPUTY CHAIRMAN  :   Please 
sit  down. 

SHRIMATI YASHODA REDDY • May be 
six months are not enough. But may I also 
know whether the Government of India under 
Shrimati Indira Gandhi will try to produce a 
proposal within nine months  at  least   ? 
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MR. DEPUTY CHAIRMAN : I think we have 
had a very long discussion on this question.   .   . 

SHRI DAHYABHAI V. PATEL : No reply   
? 

MR.   DEPUTY   CHAIRMAN   :   In 
the morning also there was enough discussion 
on this question. Do ynu want to say anything   ? 

SHRI K. K. SHAH : So far as I am concerned, 
I have made it abundantly clear that all points of 
view expressed in the House will be taken into 
consideration. That will help us to come to a 
decision. 

SHRI S. D. MISRA : How long will it take 
because we have put a definite question ? Six 
months have passed. We were told that the Bill 
was to have come in this Session.   .   . 

MR. DEPUTY CHAIRMAN : Please 
sit down. 

SHRI S. D. MISRA : No, Sir. That cannot go 
on like this. I do not want to sit down like this.    
He must assure us, 

SHRI  BHUPESH GUPTA   :  He has 
asked for an assurance. As faT as we are 
concerned, we have asked for a counter-
assurance. They want an assurance in the 
positive direction. I want an assurance in the 
negative direction, that is to say, an assurance 
that you shall never contemplate to bring such a 
Bill. They say bring the Bill. Can you give an 
assurance now ? If you do not, then this thing 
gives rise to a serious controversy among the 
Opposition. Resolve the controversy through 
mutual discussion. 
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SHRI K. S. CHAVDA : Will you please 
allow me to s« y something   ? 

MR. DEPUTY CHAIRMAN : Please sit 
down  first. 

SHRI K. S. CHAVDA : I want to say 
something. 

MR. DEPUTY CHAIRMAN: Please 
sit down.  I am still standing.  Iwant to 
say something.   We   have   hadenough 
discussion on this question. 

SHRI K. S. CHAVDA : Whist is the result   
? 

MR. DEPUTY CHAIRMAN : Why-are 
you so impatient ? I am saying now whatever 
I want to say. Do not be so impatient. 

SHRl   DAHYABHAI   V.   PATEL    : 
Wt are impatient because we do not get an  
answer form the Government. 
(Interruptions) 

SHRI SRIMAN PRAFULLA GOSWAMI : 
By shouting you cannot have it. 

MR. DEPUTY CHAIRMAN : Will you 
please sit down ? Different views have been 
expressed on this question. The hon. Minister 
has made the position quite clear. . . 

SHRI S. D. MISRA : No, no. 

MR. DEPUTY CHAIRMAN ; Please listen 
to me. 

SHRI S. D. MISRA : May be clear to you, 
not to us. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : He said that 
all tbe points of view expressed in this House 
will be taken into consideration. That is what 
the hon. Leader of the House has said. 
(Interruptions) He is agreeing.       Please listen 
to me. 

SHRI MANUBHAI SHAH : Let him  make  a  
statement   to that    effect. 
(Interruptions) 

MR. DEPUTY CHAIRMAN : He has said that 
the views expressed in this House by all the 
members who participated in this discussion will 
be taken into consi- 

(Some   hon.   Members   stood  up.) 

MR: DEPUTY CHAIRMAN : One minute, 
please. I am on my legs. I request all Members 
to sit down. 

SHRI S. D. MISRA : No ruling from you. 
You are on your leg and so we are sitting 
down. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Please sit  
down. 



 

deration. These iews will be conveyed to the 
Governm :nt. Mr. Shah is only one 
vepresentatr e of the Government. There are a 
number of representatives of the Government. 
' hey will have to sit together, consult witJ 
each other, discuss and decide and find oi I 
what should ultimately be done and e\ >lve the 
Government's policy {Interruption ) Please 
hear me for one minute. The hoi . Minister has 
said that all the views expissed will be taken 
into consideration. Y< > are pressing tbat 
there should be an assi ranee given that it will 
be done in this session. The Leader of the 
House says tfcat he cannot give any specific 
assurance that it will be done during this 
sessior . So should we quarrel over this one 
poi-t? The Leader of the House says that .e is 
not in a position to  do  it? 

(Int rruptions) 

SHRI S. D. MISRA : He must give an   
assurance   no v. . 

(Im rruptions) 

MR. DEPUT • CHAIRMAN : In that case, 
there w I be no end to the discussion. 

SHRI S. D. MSRA : Yes, there will be no 
end; you    re right  . 

MR. DEPUTY CHAIRMAN : The Leader 
of the He ise says that he is not able   to   give    
th     assurance. 

SHRI S. D. \ ISRA : Let me make a   
submission. 

MR. DEPUT\ CHAIRMAN : He ha» said 
that all I re views expressed will be  taken   
into   co isideration. 

SHRI S. D. IIISRA : Let him say that they 
will fin; ly decide this issue in this icssion, 
whetl ;r yes or no. Tbat is what we want. 

SHRl K. K. SHAH : I have made it quite 
clear that a. the views expressed in this House 
also will be taken into consideration while 
taking a final decision on this. 

SHRI   S.    D.    MISRA    :    When? 

SHRI   K.   K.   SHAH   :   I cannot say. 
(Ink ruptions) 

SHRI K. S. :HAVDA : Sir, this is   a   very   
important   question... 

(Inte ruptions) 

SHRI A. G. KULKARNI (Mahara-sktrai : 
Their demand for an assurance and Mr. 
Bhupesh Gupta's demand foi a counter-
assurance, everything will be taken into     
consideration. 

SHRl K. S. CHAVDA : There is no 
difference between Mr. Bhujiesh Gupta and 
Mr.    A.    G.    Kulkarni. 

SHRI PITAMBER DAS ; Sir, I want to tell 
the Leader of the House that we have reached 
a stage where waiting is torture and the 
knowledge of the worst may  be  the   best  
relief. 

SHRI S. D. MISRA : On a point of order, 
Sir. You say, Sir, that he has given an 
assurance. But what he has said does not 
amount to an assurance Sir, on the 18th 
December 1969, when the Prime Minister was 
present and the Chairman was also here, Mr. 
V. C. Sukla on behalf of the Government gave 
this assurance. This was six months back. Is it 
not the practice of this House—it is also the 
practice of the other House, but I do 
not want to go into   that ------------that   when 
an assurance is given, it has to be fulfilled one 
way or the other within thrc; months ? Now six 
months have jsassed . It is a shameless 
Government. You are a shameless 
Government. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Older 
please. 

SHRI ANANT PRASAD SHARMA : Is 
this the way to extract an assurance from the 
Government. ? This is a more shameless way 
of getting an assurance from the  Government. 

(Interruptions) 

SHRI SRIMAN PRAFULLA GOSWAMI : 
You wanted to dethrone the Prime Minister by 
joining with the Jan Sangh and the Swatantra. 
You failed. And now  you  want to  be a  
Minister? 

(Interruptions) 

SHRI BHUPESH GUPTA : The hon. Member 
is quite entitled to ask for an assurance. If they 
have given some indication, surely he is entitled 
to ask about it. Now he has done it. It is now for 
the Government to say. It is for the Government 
to choose, to give an assurance to him or to me. 
Naturally I would like an assuiance to be given 
in my favour and I he would like an assurance to 
be given I in his favour.  But it is for the 
Government 
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[Shri Bhupesh Gupta] to decide. It is a 
matter for the Govern-meni, not for the 
House. As far as this House is concerned, the 
Chairman has said something in regard to the 
Leader of the Opposition. We thoroughly 
disagree with the concept of the Leader of 
the Opposition. But as it was a ruling or 
something like that, we submit to it. When a 
person is taken to the gallows, he does not 
like to be hanged, but he has to submit to that 
. I submit in the same way to this thing. That 
is not the point. Now they ask for certain 
privileges. Now as the Leadei of the major 
group, certainly he   is   entitled.. 

SHRI  K.  S.  CHAVDA   :  Not group, 
party. 

SHRI BHUPESH GUPTA .. the first group 
in the Opposition, he is entitled to certain 
rights and privileges. Suppose I have one 
telephone, he can claim two telephones. I 
have no quarrel about tbat. We are discussing 
the principle, whether the principle of the 
Leadei of the Opposition should be accepted 
by the Government in extending certain 
additional facilities and amenities. Amenities 
and facilities are not the main thing. The 
question to be settled is whether in a situation 
like this, the theory of Leader of the 
Opposition should be accepted by the 
Government. Tbat is to say, it should be such 
as would get the majority support in the 
House. That is also very important. 
Everybody knows, my friend who has been in 
the Government knows very well.. 
(Interruptions). .Mr. Misra knows very wel! 
how difficult it is sometimes to get an assur-
ance from tbe Government one way or the 
other. Just because they have left the 
Government, is it going to br so prompt? I do 
not believe so. He may have such an illusion 
about it. They should know tbat the 
Government takes time. Let the Government 
give the assurance in my favour. 
Alternatively, let him immediately get in 
touch with the leaders of all the groups and 
find out as to what would be the consensus, 
whether a Bill of this kind is likely to be 
passed in this';House. That is also very 
important. A Bill has to be passed. . , 

SHRI M. S. GURUPADASWAMY : 
Your   views   are   already   known. 

SHRI BHUPESH GUPTA : Therefore, 
you must understand the position. Suppose 
they bring a Bill and then if they defeat that 
Bill, the Government falL, not here,  in  the 
other House.  The Govern- 

ment   will fall.   Therefore, it is a matter for the 
Government to consider.    I would like a Bill to 
be brought saying, if you like, that all the 
opposition groups should be treated equally, 
should  b same  facilities  because  we  all 
believe   in socialism in  this matter... 
(Interruptions) .. otherwise,   no   discussion;   
for   gi sake we will not get an  assurance from 
him, I know. If    Mr. K. K. Shah thinks he  
would   need  another  fifteen  u iet him take that 
time.    I sit quite.   But let him not spend more 
time on the subject. Let him call for a discussion    
tomorrow and tell us before we end this ses i >n   
as to   what   the     Government's   decLion  is. I 
am in agreement tbat this matter cannot be kept 
pending.     One way or the other you have got 
to decide.    I have no quarrel over that.    I have 
expressed my views.   Others have expressed 
their views. Take your decision.   But the 
Government should remembei that a Bill has got 
to be passed and that will never be passed unless 
you   and   they   combine. 

SHRI JAIRAMDAS DAULATRAM : I 
think most of the Members of'the House who 
have taken active interest in this question have 
spoken frankly, bluntly each with his own 
temper. I would, therefore, move for a closure 
of the discussion now. All that bas to be said 
and that could be said has been said on this 
question,.   .   . 

(Interruptions) 

SHRI S. D. MISRA : No, there is no 
question of a closure because it is not a motion. 
There is no motion here. The question of 
closure does not 

KUMARI SHANTA VASISHT (Delhi)   : 
On a point ol .order. 

SHRI K. S. CHAVDA : On a point of   
order. 

KUMARI SHANTA VASIST : Mr. Deputy 
Chairman, all tbe Members have expressed a 
lot of their views about this matter. This is a 
question of laying down certain conventions in 
this House. It is for the first time that a certain 
party has secured a certain strength here and 
therefore, it is entitled to be recognised and it 
has been recognised as the official opposition 
party. It has a leader who has also been 
recognised officially as the Leader of the 
Opposition in this House as well as in the other 
House. I want that we should maintain, we 
should establish,- certain good constitutional 
conventions for our country.   We should look 
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upon all these is: aeg in a nice and proper 
manner without losing the grasp of the 
question. The Government, I am sure would 
gradually ealise that it has to give certain 
facilities o the Leader of the Opposition to be 
al ile to function properly as Leader of th i 
Opposition. The Opposition as well i i the 
Government party are the two arn 5 of the 
Government as in England. Tl e British 
Parliament is also called the Mother of 
Parliaments. There the Oppos tion and the 
ruling party are treated as the two arms of the 
Government. One is 1 he right hand and the 
other is the left I and of this Government. 
Opposition is part of parliamentary democracy. 
. . 

SHRI   MAHITOSH     PURAKAYAS- 
THA (Assam)  : She is making a speech. 

KUMARI SH VNTA VASISHT : Please sit 
down.    Do n»t interrupt me. 

SHRI MAH'TOSH PURAKAYA-STHA     :    
You sit down. 

(if terruptions) 

SHRI S. D MISRA : You want to make us 
sit i own, but we will, make you   sit   down. 

MR. DEPUT i CHAIRMAN : Miss Vasisht, 
you  go   >n. 

SHRI K. S. CHAVDA : Mr. Deputy 
Chairman, are y< U in the Chair or is he in tbe 
Chair? V'ho is he to ask us to sit down ? 

KUMARI S JANTA VASISHT : Sir, I was 
sayin; that the Opposition is part of the Govt 
nment. It is its job to oppose the Gove'i tnent's 
ways. . . {Interruptions) There is i recognised 
Opposition in England as ali > in other 
countries and it is recognised as part of the 
Government. This Government should 
gradually realise this. We shoul 1 establish 
some good, proper, conventii ns. As far as the 
fear of the Governm int is concerned, there is 
no basis for it It need not fear that 
automatically the Opposition will be asked to 
form a Goven ment if the ruling party loses its 
majority I have full faith that this Government 
wiH be able to manoeuvre to stay in office wit 
h the help of M-. Bhupesh Gupta and the 
CP(M) somehow- So the question of our < 
ntering the Government does not arise and the 
ruling party need not fear on that account. Sir, 
one more point. One Menber said that our party 
does not have a mandate to function as the 
Opposition. I would like to ask them where 
their mand te was when the Commu- 

nist Party was divided into CP(I) and CP(M), 
Forward Bloc and so on . It was divided into so 
many parties CP, CP(M), Forward Bloc, 
Bangla Congress I, United Front and what not 
in the last mid-term elections in Bengal. When 
they let down the Marxist Party at that time 
they broke up the mandate with which they had 
gone to the people and had asked for the 
Uniteo Front. When they let down the Marxist 
Party at that time where was their mandate?    
So I oppose that point. 

SHRI K. S. CHAVDA : Sir please listen   to  
my  point   of order. 

MR.   DEPUTY   CHAIRMAN   : Yes. 

SHRI K. S. CHAVDA : My point of   order 
is ... 

SHRI MAHITOSH PURAKAYA-STHA : 
Your point of order is no point of order. 

(Interruptions) 

SHRI K. S. CHAVDA : What is this? Is this 
a fish market or is this Rajya Sabha ? 

(Interruptions) 

MR. DEPUTY CHAIRMAN : They want 
that you should continue your speech and 
explain your point of order. 

SHRI K. S. CHAVDA : They are not 
allowing   me. 

MR. DEPUTY CHAIRMAN : But you are 
still thinking about your point of  order. 

SHRI K. S. CHAVDA : But you see the 
interruptions. 

MR. DEPUTY CHAIRMAN .There is pin-
drop silence. Nobody is speaking now. 

SHRI A. P. CHATTERJEE : That is    what    
he    says 

MR. DEPUTY CHAIRMAN : Order 
please. 

SHRI K. S. CHAVDA : My point of order 
is that the honourable Mr. Bhupesh Gupta 
spoke thrice or four times on the same point 
and on the same subject. . . 

SHRI A. P. CHATTERJEE : Tbat is   your   
point   of   order. 
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SHRI K. S. CHAVDA: .. .while I was 
repeatedly vising in my seat but you d Ii not 
allow me to speak even for one minute. 

SHRI ANANT PRASAD SHARMA : On   
a   point   of order. 

SHRI K. S. CHAVDA : I will take only 
one minute, Mr. Deputy Chairman. The main 
question before the House is-— this was 
raised by my honourable friend, Shri S. D. 
Misra—regarding the time. Though six 
months have passed, the Government has not 
done anything regarding the assurance given 
on tl e floor of the House. There fore, for a 
healthy growth of democracy . . . 
(Interruptions) Mr. Deputy Chairman, you 
control the House   and   allow   me   to   
speak. 

MR. DEPUTY CHAIRMAN : Order, 
order please. I request honourable Members 
to please listen to him for one minute with    
patience. 

SHRI K. S. CHAVDA : Therefore, for a 
healthy growth of democracy, the 
Government should bring forward a Bill 
before this honourable House regarding this 
matter before the end of the current session. 

SHRI KRISHAN KANT : Mr. Deputy 
Chairman, please allow me one minute. 

MR. DEPUTY CHAIRMAN : No no   .   .    
. 

SHRI A. G. KULKARNI : Mr. Deputy 
Chairman, you have not given me any chance 
so far. I have not made any suggestion till 
now. Up till now I have not spoken and it is 
becoming very difficult for me to control   
myself. 

MR. DEPUTY CHAIRMAN : May I make 
one suggestion? (Interruptions) If it is the 
desire of the House that it does not want to 
take up any other business today then let us 
not talk over this matter here let us not 
discuss this matter in this tense atmosphere. 
Let us go to the Cential Hall and then discuss 
this matter over a cup of coffee. If that is the 
desire of the House I have no objection but 
this is not the way to continue the 
proceedings of the House now. We have been 
discussing the same question for the last three 
or four } ours. If we want to discuss the same 
question then, we will discuss it in the Central 
Hall over a cup of coffee; otherwise, let us 
pass on to the next item of the business today.   
This is not the way to conduct 

the business of the House. If it is your desire 
that no other business should be taken up 
today, I am prepared to adjourn the House so 
that you can go and relax yourselves. 

(Interruptions) 

SHRI DAHYABHAI V. PATEL : If you 
adjourn the House, we have no objection; it is 
for you to decide. But if this issue is not 
resolved, please remember this   will   be   
repeated   again   tomorrow. 

SHRI S. D. MISRA : Today, tomorrow and 
every day it wiH be repeated: 

SHRI DAHYABHAI "V. PATEL : Sir, I 
want to point out that before the last election 
when this party broke away from the Rajya 
Sabha, people were not willing to give Mr. S. 
N. Mishra his seat as the Leader. I voluntarily 
agreed and I said that in any parliamentary 
democracy this must be done and I gave him 
my seat. Other Members were sitting here in 
the House. At that time the^ Prime Minister 
came and gave an assurance that he was the 
Leader of the Opposition and his position as 
such would have to be recognised. Where has 
that assurance gone? Tbat is the main point that 
the Government have to recognise. It is true 
that certain elements are not happy about it, we 
all know it, because they are forces of 
disruption; they want always to subvert the 
democratic institutions they have done that in 
other countries and their effort is to do that here 
also. But this Government should not yield, at 
least this House should not yield. 

(Interruptions) 

SHRI BHUPESH GUPTA : Sir, I never 
attacked the Congress (O) What is  he  saying? 

(Interruptions) 

SHRI    DAHYABHAI    V.    PATEL : 
He won't allow me to speak. Well, if you do 
this now, we have also the capacity to behave 
like that. It is only that we do not want to do 
that; we want to behave like gentlemen, in 
spite of your provocations day in and day out. 
You are taking the maximum amount of time 
in this Horse in raising points of disorder rather 
than order and you want your points of 
disorder to be heard and you want everybody 
to believe what you say. Mr Deputy Chairman, 
I must tell you that the proceeding of this 
House will not go on till 
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the Government fulfils that assurance. If you 
want to ai journ the House, I have no objection 
but t' is will have to be repeated every day. 

SHRI BHUFESH GUPTA : Sir, under what 
rul< are you discussing it? You are being in' 
midated by some people. Thr list of busin ss 
clearly says.. 

[Int rruptions) 

If my friend war s <o rise on a point of order, I 
will imr ediately sit down. 

SHRI MOHA  LAL GAUTAM : Mr. 
Deputy Chairma i, I and perhaps all of tis are 
very sorry that on this small issue we have 
wasted i tore than two and a half hours. 

(It irruptions) 
SOME HON MEMBERS : Whose fault? 

(Ii terruptions) 

SHRI MOH/N' LAL GAUTAM : Mr. 
Deputy Ch; irman, the question has been put as 
to 'hose fault it is that so much time has I een 
wasted. I say very plainly that the ^eader of the 
House has bungled in handi ng the situation. 
When the question wa allowed by the Chair 
and it was rais d, he should not have allowed 
Mr. Bhi pe»h Gupta or anybody else but the 
Leader of the House should have come forw. 
rd and said "We are considering tht matter and 
we will take so much tit ,e." The whole matter 
should have end< i there. But unfortunately 
Mr. Bhup sh Gupta set the ball rolling on the v 
ong track. 

KUMARI    SI [ANTA     VASISHT  : He is 
the Guru   if the Indicate. 

(/; irruptions) 

SHRI MOH/N LAL GAUTAM : Sir, the 
whole di: cuss ion would have been purposeful 
if after the question was raised Mr. K.K. Shah v 
ould have come forward with a statement tliat 
this is the position and this is what he 
Government is doing. Only then the eaders of 
other Parties would have spok an on the point 
and then the discussion wo ild have been 
purposeful. So the whole thi ig has been 
mismanaged and bungled by t ic   Leader of the  
House. 

Now, Sir, so fa as the recognition of the 
Leader of the Oi (position is concerned, it is not 
under disc ssion; it has already been settled 
once and for all. On the 18th December, Sir, 
the Chairman said  : 

"I    have    c >nsidered    the   question of 
recognition  of the  Congress  Oppo- 

sition Party and also of recognition of Shri 
Shyam Nand^n Mishra, the lea lei of this 
Party, as the Leadei of Oppo si-tion in the 
Rajya Sabha. I have given the matter careful 
consideration. This parly has thr largest 
number among all tlie Opposition Groups 
and has a follow ins; of 39 in a House of 
240. Ihave therefore decided that this party 
may be recognised as a party in this House 
nnd be called as •Congress Party in Parlia-
ment (Opposition, and also that Shri Shyam 
Nandan Mishra, its leader, be called the 
Leader of the Opposition in  thi.  Rajya    
Sabha." 

Tnis is. what the Chairman was pleased to 
observe on the 18th December. In view of this 
Sir, everything talked about this has been 
irrelevent and the time of the House has been 
wasted with due respect, by all ol us. 

ME.   DEPUTY   CHAIRMAN   : This 
question   is not   involved. 

SHRI MOHAN LAL GAUTAM : So you   
are   supporting   me. 
"" MR. DEPUTY CHAIRMAN : I am not 
supporting you, but this is not the ques • tion  
which is involved. 

SHRI MOHAN LAL GAUTAM : Then, 
Sir, the Prime Minister also has stated   as   
follows: 

"I do not wish to take the time ol the 
House. I would merely like to congratulate 
Shri Mishra and I would support what you, 
Sir, have said. And we hope we will haye 
co-operation from him so that the dignity 
and decorum of the House and the work of 
the Hou»e can go    on    well." 

(Intirruptions) 

SHRI   MOHAN     LAL   GAUTAM : 
You did not control them when they stood up. 

MR. DEPUTY CHAIRMAN : The 
interruptions  were  from   your side  also. 

SHRI MOHAN,gLAL GAUTAM : 
Therefore the limited point before the House is 
only the amenities and the privileges cf the 
Leader of the Opposition and the 
Governmentjalso recognizes it. The discussion 
is not about that. The Government says 'Yes'. 
The Government says: 'We are considering 
over the matter.* It does not say : 'There is no 
question of  amenities.'      The   Government   
says: 
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[Shri Mohan Lal Gautam] 
'We are considering'. So the issues are very 
limited. The question is the Government does 
not give us a time-limit. That is all. What we 
want is that the Government should assure us 
that before tne House adjourns this Session it 
must give an assurance that this question will 
be settled and the privieges and amenities will 
be declared. Only this limited issu-is there. I 
would request you to allow the Members and 
ask them to confine their observations only to 
that limited issue and I would beg of the 
Leader of the House to save time and every 
minute spent means a lot of money ofthe poor 
tax-payer. Therefore I would request hirn to 
come forward and  say   'yes'. 

MR. DEPUTY CHAIRMAN : You 
requested the Leader of the House but I 
would request the whole House to cooperate 
with me.  Mr.  Krishan Kant. 

SHRI K. K. SHAH : I am very sorry that 
Shri Gautam should have said that I am 
responsible for this biuigling. He is entirely 
wrong because when I was intimated, the 
only thing that was intimated to me was that 
he will mention this and nothing else was 
mentioned. You did not tell us anything. The 
only information that I received was that it 
will be mentioned and I thought it would be 
mentioned and I could convey to the 
Government the information. How can you 
blame me? You have said nothing to me. 

SHRI S. D. MISRA : I have written a 
letter to the Chairman, 17 of us of various 
groups and that letter must be in the 
Secretariat. We addressed the letter to the 
Chairman and in that letter itself we stated 
that on 14th, after the Question Hour this will 
be mentioned and raised. 

HON.   MEMBERS   :   Not raised. 

SHRI S. D. MISRA : In that letter itself 
we had written thai on that day because the 
Government has taken six months to fulfil its 
assurance, we will press for its 
implementation on that day, the 14th May 
and this is in writing and the Chairman said:' 
1 agree to your request' and he said that he 
would pass it on to the Leader of the House 
and the Government. The Chairman this 
morning told me that he has already 
informed the Government about it and he 
gave me the consent to raise this point. If I 
am wrong, the Chairman is there. The  letter 
is there 

and the Secretary may read our letter. He says 
now that nothing is mentioned to   hint. 

SHRI A. G. KULKARNI : Mr. Misra is 
wrong. The Chairman said that he only 
allowed you to mention it. He did not allow 
you to discuss it. 

SHRI KRISHAN KANT : As Mr-Chandra 
Shekhar said, ultimately the Leader of the 
Opposition is a limb of the Parliament and so 
this House and the other House wiH have to 
decide about the position, remuneration and 
other facilities. In this respect the Opposition is 
also impatient. Here is a Bi!! which some of 
tne Members of the Congress (O) have 
introduced in the Lok Sabha. It was introduced 
by Shri Manubhai Patel, Shri C. Diss, Shri 
N.P.C. Naidu, Shri Sheo Narain and Shri P. 
Venkatasubbaiah. The Bill is called "The 
Leader of the Opposition Bill, 1970". Itis a 
Private Members' Bill. It was introduced on 8 
th May 1970. Here is what they demand for the   
Leader   of  the   Opposition    : 

"In addition to the salary, allowances, 
facilities, rights and concessions to which 
the Leader of the Opposition may be entitled 
to by virtue of his being a member of the 
House of the People or of the Council of 
States, as the case may be, the Leader of the 
Opposition shall be entitled to the same 
salary, allowances, facilities tvith respect to 
staff, other facilities, rights and 
setretariat^conces; ions to which a Minister 
ofthe Cabinet rank in the Council of 
Ministers of the Union Government is   
entitled." 

SHRIMATI YASHODA REDDY : On a 
point of order. Mr. Krishan Kant is referring to 
a Bill introduced in the other House. It is a 
non-official Bill. It may be right or wrong. It is 
for that House. It is the exclusive right ol the 
Lok Sabha to discuss it. Can any Member of 
the Rajya Sabha, does not matter about salary, 
bring to the notice here and for discussion in 
the Rajya Sabha, a Bill moved by a Private 
Member of that House? That is the exclusive 
concern and right of that House. 

HON.   MEMBERS   :   No. 

MR. DEPUTY CHAIRMAN : He is not 
discussing the Bill. I understand your point   of   
order. 
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SHRIMATI    YASHODA    REDDY  : 
Wo cannot tak notice of it, and cannot say that 
because there is a Bill in the other House, 
lea'/; ou salary etc., we should be satisfied. 
You ca mot say that because something has 
been d ne in tbat House we should be quiet. 
First i f all can we raise that as a point of 
argume tt here ? Can you prevent discussing 
on thi subject because a Member ol" the Lok 
Sab ia has brought this Bill  ? 

MR. DEPUT i'   CHAIRMAN :   So far 
as the first poirn is concerned, Mr. Krishan 
Kant is not di he Bill. He has only 

made a referenc : tliat such and such Bill has 
been introduced. He has only pointed out that 
it has r sen introduced in the Lok Sabha and I 
thii k when a Bill is introduced, the copies are 
c rrulated to the Members of this House al o. 
Even the copies of the Bills moved oi 
introduced by Piivate Members are c rculated 
to Members of the Rajya Sabh; He has only 
pointed out tbat such and si st Bill has been 
introduced in the Lok Sabh L. He never said 
anything on the merits or demerits of the Bill. 
That is one point. Set Midly, you raised the 
point that once it is introduced there, are we 
debarred from discussing it. Any Bills apart 
from Mo ,ey Bills or financial Bills can be 
introdi. led ia either of the two Houses. A Bill 
an be introduced in either House. It ha been 
introduced in the Lok Sabha. Le the Lok Sabha 
pass l^iat Bill and if that Bill is transmitted to 
this House, let this 1 Louse consider the Bill 
and pass the Bill and then it will automatically 
become the law If the Members are not 
satisfied with t ic Bill introduced in the Lok 
Sabha, th- Members of this House also can 
introd ice a Bill in this House and consider it 
as it is being done in the other House. 1 he 
Member of this House also  can  introc ace  it  
here. 

They can ah > introduce a Bill in this 
House, discuss it and get it passed. 

Interruptions) 
4 P.M. 

MR. DEPUTY CHAIRMAN : Order 
please. Shrim iti Reddy raised a point and I 
have exp ained. Now Mt. Krishan Kant   wil! 
con inue. 

SHRI KRI! HAN KANT : The point is 
they want an issurance from the Government .     
.     . 

SHRI K. S. CHAVDA : Mr. Deputy 
Chairman, on a point of information. Arising 
out of what you said just now, can the same   
Jill be introduced here at 

the same time m both the Houses ? Can a 
same Bill on the same subject be introduced 
in both the Houses at the same time ? 

MR. DEPUTY CHAIRMAN : There is no 
harm so far as I can see. I think it may  be 
introduced  in  both   the Houses. 

SHRI S. D. MISRA : We do not want to 
depend on the private Member's Bill. 

SHRI KRISHAN KANT : The point I was 
making was, after it is discussed in the Lok 
Sabha ultimately it will come to the Rajya 
Sabha. 

AN HON. MEMBER : When ? After two    
years   ? 

SHRI KRISHAN KANT : Then not only 
the Government's stand but tbe stand of tbe 
various political parities wiH be brought 
forward and discus-ed fully and a decision can 
be taken. As Madam Yashoda Reddy siid 
ultimatelly it is for tr e House to decide. When 
the Bill comes up here the Government can 
make its stand clear, all the political parties 
can make their stand clear. I do not know why 
they are unnecessarily wasting the time of the 
House. 

SHRI K. K. SHAH : What I was trying to 
bring to the notice of the Opposition friends is 
that the letter that they have written is not so 
important as what the Chairman said. The 
Chairman said that this point will be 
mentioned. (Interruptions and we thought that 
it will be mentioned and we will convey it to 
the Government.    And that I have said. 

SHRl   MANUBHAI      SHAH   :    The 
reply is more vague than the earlier assu-
rance. After five months this is the position. 

SHRI K. K. SHAH : But you want a 
decision before the end of the session. I said, 
give me time, I will convey it and let you 
know. 

SHRI MANUBHAI SHAH : . .with regard 
to the assurance given to this August House 
after recognisiing him as tbe Leader of the 
opposition, who was congratulated even by tl 
e Speaker and the Chairman and also by al! 
sectiors of the House. Mr. Shyam Nandan 
Mishra for the first time in the history of this 
democratic Parliament has been recognised as 
the Leader of tbe Opposition and we were 
givei. certain assurances regarding privileges 
and certain amenities. The matter involved  is 
very simple and it will raise 
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[Shri Manubhai Shah] 
the dignity of the Chair,  the dignity  (/ this 
House and the dignity of the Government if 
they come out boldly and clearly with what 
they want to give him as the Leader of the 
Opposition in this House. This is a simple thing 
and I do not know why so much complication 
is being made. I do not undeistand this. The 
Government speeds crores of rupees but in a 
simple matter like this you are refusing to 
accept this recognised democratic practice 
which is accepted all over the world.    Even in 
New Zealand they have this.    Somebody said 
they all have only one party.   There are nine 
parties in New Zealand but still the leader of 
the larger party who has got more than 7J     per 
cent votes is recognised and there is legislation 
sactioning the privileges and  amenities wl icb  
the Leader of the Opposition is entitled to.   Sir,   
the Opposition   is    en   integral   part   of the 
Government. 

SHRI BHLPESH GUPTA r I can give 
other examples of other countries. 

SHRI MANUBHAI SHAH : We are 
talking of democratic countries, we ere not 
talking about Rust.it. 

SHRl BHLPESH GLPTA : I im also not 
talking about Russia. 

(Interruptions) 

SHRl   DAHYABHAI V. PATEL : If 
the Government is »iot ready, you can 
adjourn the House. Let the Government tell 
us clearly: let a> adjourn. 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal) : Mr. Deputy. 
Chairman Sir, we have sj ent tbree valuable 
hours of the House on tbis discussion. May I 
point out at the very fag end of the discussion 
that we h ave gone out of of oui jurisdiction ? 
Sir, in this House we do nr.t elect the Cabinet, 
it is the lower House, the Lok Sabha, which 
elects the Cabinet. 

(Interruptiona) 

MR. DEPUTY CHAIRMAN : Order 
please. You wanted them to listen to you, 
now you do not want to listen to them. You 
should have the patience to listen to the other 
side also. 

SHRIMATI PURABI MUKHOPA-
DHYAY : It is the lower House which elects 
the Cabinet and that House only can elect the 
Leader of the Opposition. That  is  the  
Constitutional  position. 

SHRI DAHYABHAI V. PATEL : May I 
correct the Lady Member ? The Cabinet is 
not elected. The Cabinet is nominated by the 
Prime Minister. I wish the lady would study 
the Constitution before she starts speaking in 
tbis House. 

SHRIMATI      PURABI       MUKHO-
PADHYAY : You do not know how the Prime  
Minister is elected.   May I explain that after 
the general election is  over it is the majority 
party which elects its leader and that leader is 
generally called  upon to form a Cabinet.   As 
soon as the Cabinet is formed   the same very 
House elects the Leader of tbe Opposition if 
the Opposition party has the adequate number 
to fulfil the conoitions laid down in tbe Consti-
tution and the Rules of Procedure of the House.  
Sir in the Rajya Sabha the Chairman might 
have suggested some Leader of the Opposition 
to carry on the purpose and business of this 
House but that does not give him the statutory 
recognition of being the Leader of the 
Opposition     of Rajya  Sabha.     Let  us 
imagine a   case. Suppose the Government 
loses its strength in the Lok Sabha  but that 
Government retains its itrength in the Rajya 
Sabha, can that Government run   ?     Will that 
Government be a legally constituted Gov-
ernment   ?      If a  Government  loses  its 
strength in the Lok Sabha but retains its 
majority in the Rajya Sabha, that Government 
is not allowed to function.      That Government 
falls.    On that constitutional point you will 
have to take the decision before you give your 
ruling or before you direct the Government to  
consider     the question   of   improving   the   
emoluments and other   amenities to the Leader 
of the Opposition. I, as a student of the 
constitutional rights a id privileges in this 
country— I have gone through the Constitution 
and the rules that this House has laid dow n 
find that there is no convention of such a 
nature.   May be in the past there was no   
occasion   for   creating   a   convention. We   
may   create   conventions,   we   may create 
precedents to be followed by otl ers but this 
Rajya Sabha cannot grant emoluments and 
privileges to the Leader of the Opposition.    
He may be recognised as a Leader of the Oi 
position by the Chairman but that recognition 
suo molu does not give him  the privileges to  
be enjoyed  under the Constitution.     
(Interruptions)   And this point should be kept 
in mind before  you direct the Government to 
eive its decision. 

Afain, if some emoluments are to be triven 
to the Leader of the Opposition of the other 
House the present   Salaries 
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and Emolument Act which was passed in both the 
H uses has to be modified has to bs amended 
instead of any private Member bringing a Bill and 
getting it passed. Tbe A- t has to be amended to 
make provision J >r the Leader of the Opposition. 
Sir, t ,e House may direct the Government on' t 
on this point, that is, to consider am tiding the 
Salaries and Emoluments Ac which was passed 
by both the House: About giving statutory 
recognition to IV r. Mishra along with the 
privileges and a aenities, Sir, as a student of 
Constitution. 1 rights and privileges I can tell the 
He use that we are not within our jurisdiction: we 
are not within our rights, to allow those privileges 
to the L-ader of the O rposition of Rajya Sabha. 
This is the imi jrtant point that has to be   taken   
note   of. 

SHRI BIPIN .'AL DAS (Assam) : On 
a point of order. All parties have expressed 
their views on his question. I do not 
belong to any p irty but as a Member of 
this House I ha ;e also something to say. 
We have alread) wasted much of the valu 
able time of thi? House on a matter which 
should have bee: ciociaed long ago. Let us 
recognise the fe :ts. The Chairman has 
ruled that the 1 ader of the Organisation 
Congress has bo n recognised as the Leader 
of the Opposition. The next question 
whether the L ader of the Opposition 
should be gra ited the privileges and 
amenities tiat are usually due to the 
Leader of the Opposition for example, 
in Biitain. No\ , let us also recognise the 
fact that in the opposition I have noticed 
at least four part es supporting this demand. 
There are othe views also expressed on 
this question. Now, we have to come 
to a close and do something. The 
whole business of the House has been 
paralysed. 1 herefore,   with   your   per- 
mission, may I nove a resolution ? I am trying to 
draft .i resolution which is some sort of a comp 
omise between the views expressed in the (iouse. 
If you permit me... 

MR.    DEPUTY   CHAIRMAN  : No-I  have 
not gi\ en any permission. 

SHRI BIPIN >AL   DAS : Let me read out. 

MR.   DEPUTY   CHAIRMAN   :    You 
may read out. / 

SHRI BIPINPAL DAS : Without wasting tbe 
time of the House, because all arguments hav i 
been given from both sides, from all sides, I 
move that the Government bs req tested to    
consider   all the 

views expressed by different members of 
this House regarding the question of grant-
ing the status and all the legitimate privi-
leges and amenities to the Leader of the 
Opposition and to announce the decision of 
the Government in this regard within a 
period of three months. 

SHRI S. D. MISRA : Not three months. 

SHRI BHUPESH GUPTA : It might be 
considered but add tbe word -alleged' before 
the words 'the Leader of the Opposition'. 

SHRI NAWAL KISHORE (Uttar Pradesh) 
: On a Point of Order. 
[Interruptions) 

MR.    DEPUTY   CHAIRMAN : Mr 
Nawal   Kishore. 

SHRI BIPINPAL DAS : What is the fate 
of my motion ? 

MR. DEPUTY CHAIRMAN : I have not 
given you permission. I have called Mr. 
Nawal Kishore. 



187 Facilities for tht [ RAJYA SABHA ] Leader oj tht               188  
Opposition 

SHRI   BHUPESH   GUPTA   :   Ona 
personal   explanation.    . 

 

Because Mr. Bhupesh Gupta may 
understand it, I am speaking in English. I have 
all sympathies for Mr. Bhupesh Gupta, because 
he has been the Leader of the Opposition for 
fourteen yea:S without being recognised and 
having any emoluments, and any privileges. 
So, naturally his complaint is   quite   genuine 
and   understandable. 



 

No. a, Mr. Bh -pesh Gupta by courtesy is 
sitting in the i Opposition. He belongs to the 
CPI. Thi re are two CPIs. One is the 
Congress 'arty of Indiraji and the other is the 
(iommunist Party of India. Both these CMs 
are almost the same. Then Mr. Gi pta also 
has no faith in Parliamentary   democracy. 

I would ne v make one request to Mi. K. 
K. Sh Ji also. As Mr. Shah was good enough 
o say that he has taken only six month; so far 
let him say sportingly that he will taice only 
three months more and the total /ill not be 
more than nine months for tbe final decision. 
I think that assurance jould and should 
satisfy the Ho jse. 

SHRI BHl PESH GUPTA : We have 
conceive. Ihe idea. Delivery will take its own  
rime. 

SHRI SRlilAN PRAFULLA GOSWAMI : 
Si , I have been trying my best to expres: my 
views but I could not. NPW you hav* \ery 
kindly allowed me and I will e press my 
views. I hope everybody will listen and they 
will not interrupt. If ibey interrupt, I can 
interrupt, I can ir :errupt double that. They 
should remen 

SHRI S. D MISRA : Let us try that also 
one day. 

SHRI SRI MAN PRAFULLA GO-
SWAMI   :  N It  here. 

SHRI S. D MISRA : He is throwing a   
challenge. 

MR DEPl TY CtlAIRMAN : He is only 
speaking. 

SHRI S. r . MISRA : Do not throw 
challenges. 

SHRI SHE [MAN PRAFULLA GO-
SWAMI : I im not giving a challenge. I am 
giving a challenge in the 1972 general 
election. Not he-e. In the House I never 
challenge. I regret if I have given that 
impression. I have given a challenge in the 
1972 general election. Then you wil! see 
who  .vill be winning. 

Now, Sir, bi this House most of the 
Members hav  expressed that the valuable 
time of the House of about five hours has 
been taken over this. I have great respect for 
e,ery Member, and particularly I have seme 
personal affection and also respect ft t Mr.  S. 
N. Mishra who is 

the Leader of the Opposition.    But it is a   
different    question   here   where   that 
personal respect does not come in.     We 
recognise   him and Chairman has recognised 
him as the Leader of the Opposition. In 
addition to Chairman   recognising' him as the 
Leader of the Opposition, we from the 
Treasury Benches,    most of us, have 
recognised   him   as   the   Leader   of   the 
Opposition.  That question is not disputed. The 
question is, as Congressmen till the other day 
they were working in the name of the Prime 
Minister.    Today they are in opposition.    
They belong to the  Nija-lingappa group or 
Organisation Congress, whatever they like to 
call it.     I do not mind what it is.   whether it 
is the Organisation   Congress   or   the   
Nij;dingappa Group.   They are saying that the 
Government   should   give an   assurance    
today about   amenities  to   the   Leader   of 
the Opposition   regarding    bungalow,   motor 
car, salary, and other things.    They have cited 
the examples of   other democratic countries.   
For the first time the Congress is split, and 
some of the    Members who were   returned   
in   the   elections—except Shri Manubhai 
Shah and some others— were returned to the 
Rajya Sabha by the blessings  of     Shrimati   
Indira  Gandhi.  not Shri Manubhai Shah, you 
are with Shri Morarji Desai, I know. 

SHRI S. D. MISRA : What are you talking 
? We were returned by the blessings  of the  
Congress. 

SHRI SRIMAN PRAFULLA GOSWAMI 
: Till the other day you were with  us  here  .   
.   . 

(Interruption.) 

SHRI S. D. MISHRA : Sir, you restrain 
him. 

SHRI SRIMAN PRAFULLA GOSWAMI 
: Do not be agitated, please. When Shri 
Bhupesh Gupta was accusing the Congress, 
you were the first to shout him down from 
these benches. Today you are sitting there, I 
do not mind. The question is, the whole 
country is today in a crisis. Communal riots 
are taking place which we want to stops. The 
international situation is there which we want 
to discuss. You are only concerned with your 
conveyance, motor car, bungalow and other 
things, because in the 1972 elections you will 
not be able to come. You are not pondering 
over the country's crisis. You do not like to 
discuss the communal riots, which is the 
burning prob- 
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[Shri Sriman Prafulla G >swami] 
lem of the day. Before 1972 you want your 
amenities. My opinion is it should wait. After 
1972 elections you should consider it, not 
now. Here is my challenge. In 1972 let the 
Nijalingappa group contest and see what 
happens. With Shri Dahya-bl ai Patel I have 
always quarrelled— he is not here. I have 
never liked him, although I have liked his 
great father, Sardar Patel. I disliked everything 
spoken by  Shri  Dahyabhai  Patel. 

SHRI LOKANATH MISRA : You liked 
his father, you respected his father, because  
you  had   no   choice. . . 

MR. DEPUTY CHAIRMAN : Let hirn  
finish. 

SHRI SRIMAN PRAFULLA GO-
SWAMI : They have threatened tbat they will 
not allow the House to discuss the 
international situation and the communal riots 
until they are assured of the motor car, salary, 
and other things. This is tbe only pattern that 
we can expect from them. At least I can ask 
Mr. Mishra, who is the Leader of the 
Opposition, be should say let us drop this 
question of amenities. When Mr. G. B. Gupta 
can forego salary and all that, why do you 
want motor car and salary ? The public will 
judge. In 1972 election they will never be 
returned. They wanted to dethrone the Prime 
Minister by joining the Swatantra Party and 
Jan Sangh. They failed hopelessly. They want 
motor car and bunglow. I hope Mr. Mishra 
will come forward and voluntarily forego such  
things. 

SHRI K. P. SUBRAMANIA MENON 
(Keraia) : Some of us here have been hearing 
and suffering the debate going on in this 
House with a lot of satisfaction and also with 
profound dismay, satisfaction because as you 
know, Sir, our party has always held that it is 
ultimately the bourgeoise who will destroy 
parliamentary democracy in this country, and 
we are getting satisfied that here we are 
provided with a virtual, direct and immediate 
proof of our theoretical proposition. What 
more proof do you want than this going on in 
this Hou3e to show that this bourgeoise in this 
country the landlords and their spokesmen in 
this House are not at all worried about the 
problems of our people about the sufferings of 
our people but only worried about some silly 
amenities for themselves or somebody else ? 
Therefore, we are satisfied 

that one of our theoretical propositions has 
come to be true too soon but at the same time 
we are also dismayed that it is so soon. 
Secondly, we are also dismayed because we 
are wasting the time of this House, wasting the 
money of the nation, on a matter of absolute, 
utter irrelevance to the life of our people, to the 
sufferings of our people, to the problems which 
they face in this country, and when we have 
got many issues to be discussed and decided. I 
do not know how long we are going to discuss 
this. Therefore, while I rejoice at the 
quarrel)ings that are going on here, because 
this proves our theoretical proposition, at the 
same time I am very sorry that this thing 
should go on like this unmindful of the 
suffering of our people unmindful of the 
problems which they face. I would therefore 
request that you in your wisdom be good 
enough to adjourn the House now, and let us 
meet tomorrow morning. 

SHRI BHUPESH GUPTA : Have you 
decided today only to continue this subject ? It 
seems to me that you have taken that decision. 
If that is so, let us go and wc can start 
tomorrow, because Foreign Affairs should 
have started today. 

MR. DEPUTY CHAIRMAN : I would call 
the Foreign Minister. You can discuss it again 
tomorrow in the House. Would it be all right if 
I call upon the Foreign Minister to initiate the 
discussion on foreign affairs and we can carry 
on this debate tomorrow ? 

SHRI S. D. MISRA : Let Mr. Dinesh Singh 
go and have some rest. 

SHRI A. G. KULKARNI : I want to appeal 
to the colleagues here. We have wasted five 
hours on this discussion. The whole 
discussion has taken place and the Leader of 
the House has said that he will convey the 
feelings. You have also said that all the views 
taken together will be considered. Sir, I do not 
want to join some of my friends. They said 
that they are defectors. I do not say that they 
are defectors. Somebody said they are 
defectors or Gayarams. 

SHRI BHUPESH GUPTA : They say  you 
are  a  defector. 

SHRI A. G. KULKARNI : I really W3iit to 
support the views put foi ward by Mr. Menon. 
It is a laughable stock that wc   are   fighting   
for   something   which 
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may have beei an achievement for the Leader 
of the Opposition. But, Sh, the -difficulty 
seems to me to be about the amenities or p 
ivilrges. It is the only ordinary matter to be 
settled. Whether that Bill has tc be introduced 
or not is the problem ? Let us approach 
thiough the Parliamentai f democracy ways, 
otherwise we will fall i prey to what Mr. 
Menon said and that w< shall kill this 
democracy. People are. . . 

(  iterruption) 

Mr. Sham Ni th do not be impatient. I  
know  what - ou  are after. 

SHRI   BHU1 ESH   GUPTA   :   On   a 
point of order. Kindly define 'what is he after 
? You ki ow what he is after. Please tell us. 

SHRI A. G. KULKARNI : This is a 
political game. He cannot be after anything 
else but   i  political game. 

What I am si jgesting is, that if anybody 
wants to give the views, let him give. 
Discussion on he foreign affairs should take 
place toi lorrow or on any other suitable date. 
If we want to indulge into this type o ' 
discussion, let us indulge upto 6 o'clock. ! 
)iscussion on international affairs   is   a ver r   
important   discussion. 

SHRI OM MEHTA (Jammu and Kashmir) 
: It v as decided in the Business Advisory 
Gornmittee that this discussion will take 
place on the 14th. I do not think if will >e 
possible now for the Government to fix any 
other date if it is not taken up 1 ) day. 

SHRI SUNL \R SINGH BHANDARI: No 
date was s lotted. 

SHRI R. S. : )OOGAR (West Bengal) : I 
was also pres nt.   No date was allotted. 

SHRI DAH ABHAI V. PATEL : One day 
for Haryan 1 and one day for Telengana and. 
. .   (Inten ptions^ 

 
SHRI MUL CA GOVINDA REDDY : Mr. 

Deputy chairman, we want to discuss foreign 
iffairs. If it is not possible today, it shoul i be 
discussed on Monday. That is a matter of 
priority. 

SHRI AKBVR ALI KHAN : That should 
be givf 1 priority. That discussion should  be 
tod v 

SHRI BHUPESH GUPTA : I think Mr. 
Dinesh Singh is the happiest man because 
everybody is forgetting him and he is 
escaping. He must be the happiest because 
of this controversy. I do not think we should 
give him comfort. Therefore, whatever may 
be our differences, let Mr. Dinesh Singh. . . 
(Interruption) 

HON. MEMBERS : No. 

SHRI BHUPESH GUPTA : My friend 
has started misunderstanding me. The 
debate is scheduled for 14th. That is on 
paper. They may escape now and they may 
say, since you did not utilise that day. I do 
not want them to escape. I would suggest, 
let us sit late. Let the speech be made and 
once the speech is made and the motion is 
moved, there is no escape; otherwise Mr. 
Dinesh Singh and others may slip out. 

No new point can be made. Mr. K. K 
Shah, the Leader of the House, is not 
speaking. I do not know why ? The Leader 
of the House should speak in such a 
situation. Mr. Mishra may speak but he is 
the victim of the situation now. But let the 
leader of the House say something. Many 
Members have expressed their opinion. He 
is not going to give the decision. He should 
give the point. We know there is a very 
serious controversy over this matter and 
after Mr. Krishan Kant has read out, I am 
shocked. My fnend has said that a Cabinet 
Minister costs Rs. 45,000. I understand my 
friend wants Rs. 45,000 or Rs. 90,000. It is a 
very serious matter. I say, Sir, you better 
close this. You are not exercising your 
authority. You have the authority to ask all 
of us to sit-down and if we do not sit, you 
get up and we will have to sit.. . . 

(Interruption) 

SHRI A. G. KULKARNI : My sub-
mission is that the discussion on privilege 
etc. should be stopped and we should go to 
the serious  business. 

SHRI M. M. DHARIA (Maharashtra): 
Mr. Deputy Chairman, for the last five hours 
I was keeping quiet and I was trying to listen 
to the feelings of the various members. Will 
you please allow me to say that this is, 
perhaps, the blackest day in the life of the 
Rajya Sabha today? Sir, to-morrow when 
this news goeS all over the country, our 
countrymen will  realise   that   hours   and 
hours   were 



 

[Shri M. M. Dharia] wasted in this way. 
They shall certainly lose their faith in 
Parliamentary democracy. Sir, if this 
parliamentary democracy is to be properly 
protected, we shall have to take care that we 
are cautious in the business of this House. 

Sir. I have no doubt in my mind that so far 
as the Rajya Sabha is concerned, it is again a 
matter before this country, having regard to 
the political situation that is in the country 
today, whether there is any purposeful utility 
of this House or not. My personal view is that 
there is no need for the Council of States. Of 
Course, we shall have to go in for a 
constitutional amendment. I do feel that this 
is not the way to function as has happened 
during the whole of the day. 

SHRI SUNDAR SINGH BHANDARI: Of 
the Government also. 

SHRI M. M. DHARIA : Coming to the 
point, what are the issues? One thing is very 
clear that Mr. S. N. Mishra has been 
recognised by the Chairman and by my party 
as the Leader of the Opposition. So there is 
no \ oint of dispute except from Mr. Bhupesh 
Gupta who said that Mr. S. N. Mishra is not 
his leader. But even then as was stated by the 
hon. Chairman the party in power has 
certainly an honest desire. But the issue is 
according to the Members of the Opposition 
that the same amenities as are available to the 
Cabinet Ministers should be made available 
to the Leader of the Opposition. Now that is 
the demand. But there also, if I am right, they 
do not want to beg. They only feel that the 
Government should take a decision this Way 
or that way.    That is correct? 

SOME    HON.     MEMBERS    :   Yes. 

SHRI M. M. DHARIA : If a decision is to 
be taken by the Government and if the hon. 
Members are agreeable to it then I fail to 
understand why the Government should not 
say in this House very boldly, yes, the feeling 
of the Members of the House have been taken 
into consideration. However, whatever the 
reasons may be, we have taken this decision 
or that decision may be favourable or un-
favourable. The only point is that the issue 
should not be kept pending for long. The 
Government should come forward and say, 
yes, we si all decide this matter soon.   What 
harm is there?   The Govern- 

ment shall have to take into consideration  
various  conventions,  various  norms, what 
happens here and there; it will have to consult 
the various Members.    There are so many 
feelings, this way and that way.     The 
Government is not taking a decision   
promptly—that should    not   be the   feeling   
created.      The   Government should consult the 
Cabinet and very boldly take a decision-    If the 
Government feels that   these   amenities   are   
not   required having regard to the job of the 
Opposition Leader, that   he is not supposed  to 
go round the whole country like a Minister, that 
he is not in that way in need of so many 
amenities, that these are the only amenities that 
are required by him, that the Government is 
prepared to give only them and go no further, it 
should take a bold  decision.     Ultimately,  even  
if any decision   is   taken   by   the   
Government, it is not the verdict of tbe 
Government, it will be again a decision of this 
House, it will be the decision of the other House 
also.  Let us not forget it.  Only this House 
cannot take a decision about these amenities to 
the hon. Leader of the Opposition-It is the other 
House as well, and so in this   background .   .   . 

SHRI BHUPESH GUPTA : If it is a 
Money Bill, it will originate there. 

SHRI M. M- DHARIA : It will be a Money 
Bill if Government takes a favourable decision 
and it will originate from the other House. 
May I appeal to all the Members that we have 
wasted enough time? To be frank, we should 
not have wasted time. At least, it hurts and 
pains me. 

SHRI AKBAR ALI KHAN : It has hurt   
everybody. 

SHRI M- M- DHARIA : Therefore. I would 
like to appeal to the Membe-s of the 
Opposition, to all the Members. Again there is 
a difference of opinion to be frank. I am not 
here to mention names. But one Member from 
the Congress Opposition, a very respected 
Member,! he was so much pained that he said 
that he would not remain in the House for the 
discussion and he has left. I wiH not name 
him. But he expressed these views here in the 
Lobby to me and left the House May be, other 
Members got the impression that whatever has 
happened is being appreciated by their own 
party. It is not so. So, in this background, my 
appeal to the hon. Members would be: let us 
now stop this  discussion   here    even  though      
the 
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Chairman was \ ery clear in tbe morning fh.ii 
what he ha( allowed was mentioning ol the 
issue and n< laising of the discussion. He was 
very clear about it. It may be in the letter writ 
en by Mr. S. D. Misra. I do not want to • 
|Uesiion it. He may have written that he v\ mis 
to raise that matter. But the Chair ha 1 allowed 
only the mentioning of it ar d not raising of the 
issue. Whether it was allowed or not there was 
a discussion in the House for four or five 
hours. May I appeal that let us not go ahead 
with the iliscussion and allow the Minister of 
Fori ign Affairs to at least start the discussion 
on the international situation as was fixed for 
today. At the same time, bc/6re that happens, 
may I request the hor Leader of the House to 
assure this House that he will convey the 
feelings express :d here to the Cabinet and he 
should sa> on behalf of tbe Cabinet that the 
Governr tent shall give its decision soon. He 
sh'tild K've this assurance. This is my appe? to 
others also that they should also listen to him. 
Let us find out ii solution. 

SHRI M. S.    GURUPADASWAMY  : 
May I say a wo d Sir, I appreciate the feelings 
of my 1 m, friend, Mr. Mohan Dharia. But o r 
difficulty has always been, as you ha\ e 
noticed since morning, thai the ball is in the 
court of tbe Government. We reft red to this 
matter long back and there - >/as an assurance 
on the part of the Gov -rnment given by a re-
prrsentative of tlie Governmeat, that a 
decision would be taken as early as possible. 
So, the ball is ii their court, not in our court. 
So it sho .Id not be said of us that we have 
been ve y impatient and anxious to get 
facilities -. nd that we are creating a situation 
for hat purpose. What is involved is—may I 
reiterate?—what kind of convention is ;;oing 
to be set up for the future because of the fact 
that a new political situation has been created 
in this country and in t lis House? Foi the first 
time, in history i f Parliament an Official 
Opposition has 1 test recognised. This is an 
institition whi :h was never there b and this 
institute n has got to be nurtured. From that 
poin of view, what we said was tbat for build 
ng up this institution in our pariiamentar 
system, it is very necessay to create a certa n 
favourable atmosphere for its growth and 
development. As we very much with that a 
democratic Government should be in the 
saddle, i;i the same manner, we want a 
democratic Opposition also to be there in a 
healthy atmosphere. Frnm. this point of view 
we said that the G ivernment should take a 

decision;  the  decision  may   be  negative or 
positive. 

SHRI   AKBAR   ALI   KHAN   : Deci 
sion  about  what? 

SHRI M. S. GURUPADASWAMY : 
About facilities. And this decision has got to 
be supported by sound  reasons. 
If you want to end this debate, this dialo" gue 
which could have been ended earlier . 
(Interruptions) call it non-debatable or non-
controversial, whatever you like, I say that the 
Government should be very sincere about it. I 
really appreciate the feeling of Mr. Dharia. He 
has been very sincere in his expression of 
opinion about this matter. 1 say that the 
Government should not have any alibi to 
justify its policy of pocrastination. It is a very 
simple matter. Dees it require six months? 

SHRI MANUBHAI SHAH : Not a1 all. 

SHRI M. S. GURUPADASWAMY : Can 
this be called a Government? Let them say, no, 
to this. I have no objection-Can we call thi* a 
Government if they canrot do it? Today I was 
ashamed to hear the speech of Mr. K. K. Shah 
He is a good friend. What did he say today ? 
He said over a period of years, British 
Parliament lias evolved this procedure. Does 
he realise that the British Parliament is the 
result of historical evolution over a long 
period? Are we to v\ait? We created a 
parliamentary system. We created all this. 
Should it not be our duty to have a package of 
good conventions? I wish he had not said all 
these things. He has denigrated   the   values   
of   Parliament. 

SHRI K. K. SHAH : You are a giant, I am 
not a giant. It is all right if it can help you. 

SHRI M. S. GURUPADASWAMY We 
should respect democratic values. And to say 
that we are interested in rupees, annas and 
pies, to say the least, it is vulgur, it is absurd 
and it is not giving any good oame for us for 
functioning in this House. May I request in 
the end to end the whole thing ? I would like 
my hon'ble friend, the Minister, to assure us 
that they will take a decision quickly either 
this way or that way. 

SHRI S. D. MISRA : Sir, only on« point. I 
am not criticising Mr. Shah. Only one point for 
the benefit of the hon'ble Members of the 
House.    I would like to  
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[Shri S. D. Misra] bring to tl e notice of the 
House, through you; Sir, that not only today, 
this Government assured us six montrs back. 
It is also a fact that three months ago when no 
decision was coming, the Chairman of our 
party wrote Io the Prime Minister about it that 
for God's sake they should take a decision and 
let us know. Sir, you and the House will be 
sad to know that that letter was not replied for 
months, not even acknowledged, and then he 
had to send a reminder. Then came a simple 
one-line reply, an acknowledgement. Later 
on, Mr. Raghuramaiah, the Minister of 
Parliamentary Affairs, met hirn in the Lobbies 
or somewhere. He said that they are talking to 
the Prime Minister and it would be done soon- 
What is this "Will be done", "is being done" 
and "will be   done   soon". 

We share tlie feeling of Mr. Dharia. We do 
not consider it good to argue like this. But I 
completely share his feeling when he says, let 
tbe Government say "No" to this and let them 
come out with a statement. We do not mind 
that. But to attribute motives of beggary, this 
and that when Ministers are enjoying all faci-
lities is nol good either for the Government or 
to Parliamentry democracy. In parliamentary 
democracy, the Government and the 
Opposition, both 1 ave to function. If the 
Government wants all the facilities to work, 
the Opposition has also to work in tbe interest 
of democracy and in the interest of 
parliamentary democracy. Therefore, Sir, to 
say that somebody is begging is not in good 
taste. 

I 1 ave already offeree,, without consulting 
my colleagues on the Congress Benches here, 
let the Prime Minister and every other Cabinet 
Minister surrender all tl e facilities, and we 
will immediatly request our leaders not even 
to talk of these facilities. Let tl em come out 
with that »tate-ment. Then it would not be 
beggary. Now they attribute the motive of 
baggary. Let the Leader of the House come 
out with that statement. I endorese the re-
marks of Mr. Dharia. Let the Leader of the 
House, whom we recognise as the Leader of 
the House though he has tried Somehow to 
derecogni.>e the other leaders here, say that 1 
e will decide it and will come out with his 
statement within this session. Let him set a 
time-limit. Lei him interpret what is "soon". Is 
it six months? 

SHRI  M. S. GURUPADASWAMY   : 
Hundred Years.l 

SHRI S. D. MISRA : What does tbat "soon" 
mean? Let Mr. Dharia get an explanation from 
him as to what tbis"soon" means. What is this 
"soon"? Is it three years, four years or five 
years? "Soon" may  never   come  about. 

SHRI K. K. SHAH : Usually I do not like to 
enter into a controversy when such an 
important issue is being discussed. When I 
spoke I summed up what the other side of the 
argument was. I did not express any opinion, 
and I did say that the views mentioned on the 
floor of the House will be conveyed and a 
decision will be taken. 

May be, my friend is a man who is able to 
take quick decisions and then repent later on. 
He may belong to that category. At least I do 
not want to belong to that category where we 
take a quick decision and repent later on. We 
want to take a decision which will be 
appieciated and which will be right under the 
circumstances. Therefore, time has been taken, 
no doubt. But I am hundred per cent, sure that 
this time has not been wasted. This is a 
complex situation in which a decision bas to be 
taken. Even on this, I said, I will convey the 
views. The only thing is when. They want a 
decision to be taken before the session ends. 
To this I could not commit. When I say that 
your views will be conveyed, naturally, it 
means that we will see to it that we will not 
unecessarily take any time, that we will do our 
best to expedite the desicion. 

SHRI S.  D.  MISRA   :  One word. 

MR. DEPUTY CHAIRMAN : No please.     
Please  sit  down  now. 

SHRI M. M. DHARIA : Just a minute with 
your  permission. 

MR. DEPUTY CHAIRMAN : No, please. 
We have had enough discussion. The Leader of 
the House has agreed that a decision will 
betaken. The only question is when it will be 
taken. I hope that the decision will be taken by 
the Government as expeditiously as possible. 
Let not the Opposition Benches insist that the 
decision should be taken before the end of the 
Session. Therefore, now there should be no 
controversy, as pointed out by Mr. Dharia. Let 
us proceed with the next item. I call upon Mr. 
Dinesh Singh to move   the   Motion. 

SOME      HON'BLE      MEMBERS   : 
No, no. 
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SHRI BHU1ESH GUPTA : This is all 
right. Sir, I thought that what you have said is 
quite all right. The sense of the House is that 
tht decision should be taken expeditiously. 11 
is better if it is taken before the Sessio i ends. 
It is a very reasonable demand. I am not 
asking for any date. Sir, never before we have 
clinched the issue so nicely. After a mountain 
of labour we have sjot the mouse of expedi-
tiousnes. Nov let Mr. Dinesh Singh start. 

SHRI S. D. MISRA : There is no questi-
tion of Mr. Dine h Singh starting. 

MR. DEPUT Y CHAIRMAN : I have 
already   called   Mr.    Dinesh   Singh. 

 
SHRI   AKB tft    ALI      KHAN : He 

has called the I [inister of External Affairs-
Let us start the lebate on the International 
Situation.      It   is   very  important. 

 
SHRI A. P. CHATERJEE : Sir, on a point 

of or ler. Of course, Mr. K. K. Shah, the Let 
der of the House, has said that the time which 
vre have spent on this has not bt in wasted. It 
is the duty of the Govern) tent to see whether 
its business is cor ipleted or not. As a mem-
ber of the Opp osition I am not concerned 
with it. The joint is this. (Interruption) Let 
me fix nv; point. The point is this. Kumari 
Shan' i Vasisht said that they are the left arm 
and those on the other side are the rig ht arm 
of the Governmen^ 

SHRI S. D. MISRA : Who said that? 

SHRI A. P. CHATTERJEE : Kumari 
Shanta Vasisht. It is on record. We want to 
know how long will this right arm fight the  
left  arm. 

The second thing is this. You have already 
called Mr. Dinesh Singh to open his speech. 
After that, will this left arm again begin to 
fight with the right arm, we want to know, 
because we want to adjust our business 
accordingly. We do not want to waste our time 
upon this funny show which is going on in this 
House, two factions fighting for loaves and 
fishes. We do not want to see this buffoonery 
to go on in this House. We do not want to be a 
party to this buffoonery. How long will this 
buffoonery go on between this side of the 
House and that side of the House ? We want to 
adjust our business. We do not want to be a 
party to this. This is the point  of order that I 
raise. 

DR. BHAI MAHAVIR : I want to know 
from Mr. Chatterjee what he means by   
buffoonery. 

SHRI   A.   P.   CHATTERJEE   :   Two 
factions fighting for small loaves and fishes. 

DR. BHAI MAHAVIR : After the Chair 
had called Mr. Dinesh Singh, he said he is not 
going to allow this buffoonery to go on- You 
permitted Mr. Bhupesh Gupta to stand up 
after you had called Mr. Dinesh Singh. If the 
attempt of Mr. Gupta is also a part of the 
buffoonery which Mr. Chatterjee does not 
want to allow I  do not grudge him  this 
privilege . . 

SHRI   A.   P.   CHATTERJEE   :   How 
long?    That is what we want  to know. 

(Interrup tions) 5 
p. 11. 
MR. DEPUTY CHAIRMAN : Order 

please. 

DR. BHAI MAHAVIR : They have 
become such saviours of the time of the 
House suddenly. They wasted hour* 
deliberately, intentionally . . . 

(Interruptions) 

SHRI A. P. CHATTERJEE : We know what 
your "seriousness" is; it is killing the minority. 
We are not so "serious" as that. (Interruptions) 
We want to know whether the next item of 
business will begin or not, because we have also 
other business, otl er programmes, and we want 
to adjust our programme accordingly. We want 
to have your ruling. We do not bother whether 
this question is settled j  or not.   We aie not 
concerned with that. 
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[Shri A. P. Chatterjee] It  is  tre  business  of 
the  two  bourgeois factions.    We want to 
know whether this business will begin or not.     
That is  the whole   thing.    (Interruptions) 

DR. BHAI MAHAVIR : Sir, Mr. Chatterjee 
has been unnecessarily dilat-ing upon his view 
of Parliament. We know the respect in which 
he and his party-hold Parliament and 
parliamentary procedure. That is not my point. 
It is for you to decide the point of order which 
he has raised. My submission is, no one on tt is 
side relishes all this waste of time. We deplore 
it, and I am not going to waste a minute more. I 
think it is essential merely to sum up. My 
submission is, here are friends.. . 

{Interruptions) 

SHRI K. P. SUBRAMANIA MENON : 
The American lobby in this Hou»e has brought 
these things to scuttle tbe foreign affairs   
debate. 

(Interruptions) 

SHRl A. P. CHATTERJEE : What we see is 
not democracy. It is charlatanism in the name 
of parliamentary democracy. There is no 
parlianentary democracy here. We have no 
faith in this kind of parliamentary democracy. 
We see that charlatanism is being carried on. 
(Interruptions) And Mr. Shah says that the 
time of the House is not being wasted. 

SHRI K. K. SHAH: You are wrong. I 
referred to the time taken in taking a decision. I 
did not mean the time taken to-day in the 
House. What I said was about tbe time taken in 
taking a decision. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : I find tha the 
hon. Members are not anxious to take up other 
business. So there seems to be no point in 
continuing the House now. (Interruptions) If it 
is the desire of the. House tbat we should 
continue to work', if the House wants tbat I 
should conduct the business in an orderly way, 
then I will try to do it. But if the hon. Members 
do not want it, we can adjourn and adjourn sine 
die also; I have no objection. I have not the 
slightest objection, to adjourning sine die if the 
hon. Members want  that. 

SHRI S. D. MISRA : But, Sir, that wiH not 
solve the problem. 

MR. DEPUTY CHAIRMAN : I have 
already called Mr. Dinesh Singh to begin... 

SHRI S. D. MISRA : No, no. 

MR. DEPUTY CHAIRMAN : Then I 1 ave 
no other alternative but to adjourn the House 
now. I wanted to allow Dr. Bhai Mahavir to 
speak. He has spoken. Now, Mr. Dinesh Singh 
should be allowed to speak, or I adjourn the 
House. 

SHRI BHUPESH GUPTA : Mr-Dinesh  
Singh  should  speak. 

MR. DEPUTY CHAIRMAN : Le1 me know 
the desire of the House. Is is the desire of the 
House to hear Mr. Dinesh Singh ? 

SOME    HON.     MEMBERS     :  Yes. 
MR. DEPUTY CHAIRMAN : Then I  will  

call  hirn  to  speak. 
DR. BHAI MAHAVIR : Sir, I protes' 

against this. (Interruptions) You permitted me 
to speak. 

MR. DEPUTY CHAIRMAN : I have 
allowed you and you have taken five minutes 

DR. BHAI MAHAVIR : These friends like 
Mr. Chatterjee have not allowed me to  say   a   
word. 

MR. DEPUTY CHAIRMAN : You have   
taken   five   minutes. 

SHRI BHUPESH GUPTA : Either you give 
your ruling, or alternatively we will take the 
opinion of the House. 

DR. BHAI MAHAVIR . Sir, it seems there 
are some favoured Members who can stand   
up  at  any  time . . . 

MR. DEPUTY CHAIRMAN : Now you can 
take one minute. You have already taken    
five    minutes. 

DR. BHAI AHAVIR : But, Sir, Mr. 
Chatteijee raised a point of order which   was   
only   a point of disorder .. ^ 

(Interruptions) 

SHRI RAJNARAIN : Now, I will have   to   
speak. 

MR. DEPUTY CHAIRMAN : I have called   
Dr.   Mahavir. 

 

203 Fad lities for the [RAJYA SABHA] Leader of the 204 
Opposition 



205 Facilitis for the [14  MAY 1970 J Leader of the 206 
Opposition 

 

SHRI A. P. CHATTERJEE : Your hands 
are dyed with the blood of the citizens. You 
have started communal riots. 

{Ink ruptions) 
DR. K. MATI IEW KLRIAN (Kerala): On 

a point of nrder. 
MR. DEPUT' CHAIRMAN Please sit 

down. 
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MR. DEPUTY CHAIRMAN : The House 
stands adjourned till u a. m tomorrow. 

The House then adjourned at eight 
minutes past five of the clock till 
eleven of the clock on Friday,  the   
15th  May,   1970. 


